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CENTRAL ADMINISTRATIVE “TRIBUNAL, GUWAHATI_ BENCH.

Original Applications No. 149 of 2000,
S 329 of 2000,.
369 of 2000 and
- 479 of 2001.

Date of Order : This the 8th Day of February,zooz

The Hon'ble Mr K.K.sherma. Administrative Member .

Sri Bimalendu Gupta
Senior Accountant,

.. Office of the Accountant General(A&E)

fbl' ‘;k

‘'ASsam, Beltola,

Guwahat{-29. - . e Applicant.

By Advocate Bl . (0 .A.149/2000. 329/2000)
Sti H.K.Das (O.a. 369/200

Applicant appeared in person in 479/2001.

- Versus - . . = '-;
Union of India & Ors.

By Advocate Sri B.C.Pathak,Addl.C.G.S.C.

QRDER
x;x.SHARMA.ADMN.MEMBBR.

All these applications filed by the applicant
are taken up together as the 1ssuesralsed in these
applications are common and mainly pertain to the reim-
bursement of air travel expenses for the t reatment of

the applicant's wife and alsc reimbursement of medical

. expenses. The applicant‘s case has been argued by Mr

H.K.Das, learned ccunsel for the applicant and the

applicant also elaborated the arguments in person. .

2. The facts relevant f£or the purpose of disposal

of ‘these applicatlons are that the applicant's wife is

“a State Government employee. The applicant's wife gave
; a declaratzon dated '10.7.90 to claim the med1ca1 reimburse-
k ment facilities undermnsna Rules, as applicable to the

5 applicant for her treatment and stated therein that she

\ ¢ M“‘\o
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the Government of Assam. The" applicant‘s wife is suffering..
from different allments. As per recommendation of the
P ' treating physician of GMCH the spplicant‘s wife was -
treated in All India Institute of Medical Sciences,New
‘Delhl. The applicant‘'s wife was being treated by physic1an
of GMCH Dr Robin Medhi who advised that she should be |
: i treated at Apolo_Hospital. Chennai;xshe was treaeed at
{ff 4'?~§§blo Hospital Chennai from 2.2.98 to 9.2.98 and from
EE - 19, 9.99 to 29.9.99. While she was under treatment at
% f ‘ Apolo Hospital, ancaftounttof .30, 000/-»was sanctioned
! by the respondent No.3 which was not ‘sufficient for the
?‘ A _ treatment and a fax message dated 24.9.99 was sent by
.M.finance. Apolo HOSpitai to the respondent No.3. It
is stated that review treatment of the applicant’s wife
.nwas approved by the Joint Director. CGHS vide his letter
iit dated 14.9 99. and air travel for 2 escorts was also
éﬂt.approved The applicant’s wife was released from Apolo
‘ Hospital on 29 9.99. The reSpondents refused to’ provide.
medical treatment at Apolo Hospital The applicant had
'l to file an applicatlon before the Central Administrative
S Tribunal being O.A. 149/2000 and vide interim order

-rf I dated 5.5 2000 the respondents were directed to release

the fundAto enable the applicant to travel by air for

review treatment. It is stated that the Director General

- of Health Services. by order dated 25.7.2000 conveyed
approval of the Government for air travel of the applicant

 and his wife from Guwahati to'Chennaio'The applicant's
wife received. review treetment at Apolo Hospital,Chennai
from 23.5.2000 to 6.6.2000. The respondent No.3 had '

\C S
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sanctioned k. 30, 000/- as medical advance and K&.32,324/- as
air ‘fare. The attending physician Dr D....Das and Dr R.
Sridharan of Apolo Hospital Chennai adviged on 31.5.2000.
1.6.2000 and 7.6.2000 to take the pa'tj.entlfor second

opinion and treatment and also gave air travel certificate.

+ ‘The applicant and his wife "~::. travelled by air to Delhi

and the treatment continued from 9.6.2000 to 12.6.2000.
The patient was advised to report after 3 months for
review. The approval for travel to.chennai.to Delhi and
back is still aﬁaited. After treatment at Delhi the

applicant submitted the claim for medical advance and

~air fare for review treatment. The respondents did not

allow the claim and the applicant moved another application
being 0.A.369/2000 on 31.10.2000. By. interim order dated

34;10.2000 the respondents were directed to sanction T.A

Vadvance and also directed ::; not tof recover .19, 742/-.

The medical advance of R.48,000/~ was sent to Indraprastha
Apollo Hospital, Delhi by bank draft on ;6.9.2000. The
applicant‘'s wife received necessary treaémen;’from 7.11.2000
to'13.11;2000 and the treating physicianlnr Rlé.Arcra
advised the patient on 13.11.2000 té report after 3 months
for‘réview treatment. The applicanthagai;,épplied for
advance for review treatment which was due on'13.2.2001»

The applicant sent reminders dated 15.3.2001 mnd 3.9.2001

.alongwith the advice of Apollo Hospital Delhi.‘The re$pgn- -

dents have not acted on the applicant's request. Finding
no other alternative the applicant‘s:wife moved a Writ
Petition being numbered as W.pP.(C) 3660/2001 on 24.5.2001
before the Gauhati High Court and the High Court was

pleased to grant interim order with a direction to the

) \CK\QLM "
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{ from the ‘date of receipt of the order.

. ,travel by;air alongwith the attendant doctor.

R
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.

reSpondents to 8anctiOn necessary advance within a week

I The respondents
-Case No.816/2001 before the High Court
’L stating therein that the applicant'

i
e

filed a Misc

}
v L had already
filed series of applications befor

g this matter
_? trative Tribunakz Because of the misrepresentation before
g thJ High COurt the

e the Central Adminis—

interim order dated 24.5 «2001. was
- vacated The respondent No.3 directed the applicant to‘

approach the Joint Director. CGHS, . Guwahati to obtain

'*‘essentiality certificate for travel by air Accordingly

- the applicant approached ‘the Joint Director, CGHS by

fax on 27.4. 2001 requesting him to €xamine the patient

at her residence. Finding no response to the application

dated 3.9.2001 the applicant submitted certificates from
Dr pilip Kr. Ghosal, DHMS dated 30

RMP datedeB.B 2001 who recommended that the patient should

8. 2001 and Dr J.K. Barueh.

The - applic ant

3 .

b _‘
-usubmittedfthat the advice ‘of Homoeo practitioner was o !
legally Valid and the same should be : accepted by the - e
respondents.

The respondents’ by ordercdated 25.4.2001 -

(Annexure-Y to 0,A. 479/2001) had started recovery at the

rate of &, 2500/- per month. The action of the respondents

has been challenged on numerous grounds. It is stated that

the applicant has a legitimate right for treatment. The

.impugned orders not sanctioning the claim of the applicant .

.on the ground of not producing essentiality certificate
is contrary ‘to the provisions of law and that the respnn-
dents have abused their powers in not providing the

applicant of legitimate right of medical treatment. The -
arguments advanced on ‘behalf of the applicant are
|

(1) That certificate from RMP and Homoeo practitioner’

L k/gtvuy
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are acceptable. For this purpose reference was made to

circulars dated 15.6.2001'and 17.8.2001+ However on pérusal
to these circulara it is revealedvthat ‘these pertains to‘
sanction of leave and also related to the Non-Gazetted
employees. Certificates issued by recognised medical
practiticners may be accepted for 3anctioning medical leave.

(ii) If the respondents are riot COmpetent to sancticn

-the claim of the applicant the same may be referred ®m to

_the Government.

(iii) The applicant has a fundamental right to be

treated by any medical attendant.,?

i

é.' The respondents have filed written statement. It is

stated that o 15.9.99 the applicant was sanctioned Rs.

3 32000/- as medical advance and not k.30, 000/- as mentioned

by the applicant The advance wae eanctioned on the basie

of an estimate of Dr R.Medhi. Assistant professor o0& G,
Gauhati Medical College,Hospital. A bank draft of M.32000/-
eas sent to Medical Superintendent, Apollo HOSpital.Chennai
and it was stated in the forwarding letter that a certificate
'ehould be given whether the patient can travel by rail or

air and that the certificate Was4absolutely necessary.

Bf fax dated 24.9.99 the Apollo Hospital informea the
'Accountant General (A&%E), Assam that an additional amount

of ks, 30000/- was required for continuing the treatment.

’ ACCOrdingly another bank draft of e 24, 000/- being 80%

of the estimate was sanctioned However the said draft
(

"was held ‘up on_account of telephonic message from the

wese (S : ’1

7app11cant. The Hospital authorities are also asked to

% .

' verify the facts and- however no message was received from

the Hospital. Meanwhile the applicant's wife was released
from Hospital with advice to report back after 3 months.
In no documents it has been stated by Hospital authorities

that the treatment of the applicant's wife was suspended

\ L \‘kLL\QJvB”
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' as an'essentiality certificate. The appliCant did not

TN
S

.E,\'

due to non receipt of additional amount of Rs.30,000/-.

The respondents have filed Annexure-7 being advice dated

28.9.99 of the Consultant, ApoilQ'Hospital. With regard

to the representation dated 16.12.99 for follow up treat-

by CGHS facilities he -is'ild

'medical advance and. essentiality certificate for air

. mentiThe applicant did not submit'any fresh estimate for

’}travel neither from Apollo Hospital nor from ‘treating

:physician of GMCH. As the applicant is an employee covered

*equired to take permission

for air travel in terms of O.M. dated 7.4.99. The applicant

Was asked to submit estimate for medical advance and

essentiality certificate to the effect that air travel

was absolutely necessary. This was done by a letter dated

23.12.99 (Annexure-9). The applicant submitted an advice

as "médically fit to travel by air®. This was not treated

obtain the approval of CGHS.

. slip frcm Apollo Hospital (Annéxure-le) which mentioned

had

The wife of the applicant‘all

along being treated as an outdoor patient. The patient

unaergoing OPD treatment is required to procure medicine

from CGHS Dispensary. The applicant and his wife are not

l

: i :
_;entitled to travel by air as per their Lntitlements. For

W

t

does not fulfil the essential requirements. When a

" air travel special approval of Government of India.Ministry

Of Health and Family Welfare is” required The- applicant

reference was made to the Joint Director. CGHS the Joint

Director, CGHS by his letter dated 21.1.2000 replied

as under -:

.
L * L] .

2
N
YA

In the present context the certificate as
given by Dr Medhi of GMCH that the patient
is medicaliy!fit tc travel by air and that
two escorts are required for the patient
is not sufficient. The referring doctor
has to state that the patients present
‘condition is not such that she can travel

VU

contd..7
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- treating physician Dr R.Meghi, who by his letter dated
. 24.?.200b‘rep11éd as nndér 3= E

from Dr R.N

' Guwahati o

thié’certificate was not filedaby the applicant before

the respohdents. On the representation dated 26.4.2000 the

by any other means of transport and air
travel is absolutely essential in her
case and also that two escorts are
esgential. Without the "absoclute necessity’
Clause in the doctors advise 8lip the
Case for approval of air travel cannot

be recommended to the Director CGHS for.
obtaining permission from the Ministry.
Your office may therefore request Dr.R.
Medhi to incorporate this in his advise
slip - which we shall need to forward to
the Ministry while recommending the case

00'0000-0,‘00.04'0.
. 1

. The respondents also accordingly made reference to the

With reference to your above mentjioned:
letter I would like to say that air -
travel to Chennai is not absolutely
necessary for Mrs Ajanta Gupta for her
Gynaecological problems.

However, . Mrs Gupta is having Neurological,
Orthopaedic and Haematological problems
and she is: under treatment of Apollo
Hospital, Chennai.

As T am not an expert in these fields
of medicines, it is not possible for me
to give an opinion regarding absolute
necessity for air travel for her other
diseases. Opinion may kindly be taken

from apollo Hospital, Chennai where she

is treated.»

v"ThejappliCant had also produced a certificate dated 21.4.2000
| «Pathak who had recommended shifting of applicant's
wife to 2apollo Hospital, Chennai. The gaid advice was not
‘certified by competent authority. The necessary expertidectors
- for treatment of applicant's wife.was not available At

I nearby places liké Calcutta. It is stated that

?;hppiiCan£JWas asked to furnish tenéaéive date of outward
\gjourney for follow up treatment so that the T.a advance
rfby admissible railway class could be drawn. AS per rules .

~the applicant is supposed to obtain certificate from CGHS

N vy

- or the treating doctor of GMCH to pefmit air travel. By .

Contd . 08 :



S

s

5 e

yae

I

a letter dated 28.4.2000 the applicant was. informed about

Y

[ 2

' the reasons why air travel could not be sanctioned. On the

basis of interim order dated 5.5.2000 in 0.A.149/2000 an

adVance of &s. 30,000/~ was paid to Apollo Hospital through
Bank draft for follow up treatment and R.33,324/- was paid

to the applicant for air travel from Guwahati to Chennail

“and back. The above amount was sanctioned subject to the

condition that in case the applicant was not able to satisfy

A[the admissibility as per rules he would have to. refund the
: L)
_amount with interest Regarding the applicant's claim of

i L
=examination by Dr Dilip Ghosal on 19.5 2000 it is stated

R

‘that Dr Ghosal 'is a Homoeo doctor and as. per his certificate'
“"he found the patient in a serious condition on the night

- of 28.4.2000 and advised to consult with:the doctor of.

Apollo Hospital and to avoid long journey.the doctor found
the patient in a sericus ccndition on 28.4.2000 and the
appliCant intimated on 9.5.2000 that km the patient was

in a serious condition. If the patient was in a serious

condition she should have been hospitalised but no such

‘thing happened. It is stated that the applicant was more

'”;interested in getting air travel and less concerned about

‘the ailment of his wife. Moreover. if the ‘patient was in

would

'a serious condition nobodxﬁgo to a Homoeopath. The illness

of the applicant's wxfe is a fabricated one and not based

on facts. The certificate of Dr Ghosal cannot be treated

as anfessential certificate for grant of air fare. The
';;treatment of the applicant's wife was over at Apollo

“‘Hospital on 31.5.2000. She was prescribed medicines on

’;231.5 2000 ‘and 1.6. 2000 However, there was no reference on

lz,ﬂ.those dates for referring the case to Indraprastha Apollo

| HOSpital.'DEIhi. On 2.6.2000 the applicant sent a fax

.’toﬁthe respondent No.3 in connecticn with treatment at

GRS

céntd ..o
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Indraprastha Apollo HOSpital. New Delhi. The patient was
referred to Apollo HoSpital on 7.6.,2000 with the advice
that she is fit to travel by air. The applicant produced
alletter'dated 6.6.2000 of the'treating physician of
Apollo HoSpital.Delhi where nothing is mentioned about
second medical opinion'or air travel. The advice that she

is fit to travel by air does not meet the essentiality

=3
e "

criteria of air travel. Dr Mukul verma of Indreprastha
Apollo Hospital. New Delhi treated the applicant 8 wife
from 846.2000 to 12.6.2000. He advised the patient to.
avoid long journey, travel by air (Annexure-n to the
written statement of 0.A.479/2001). This also does not
meet the essentiality criteria as preacribed by Ministry
of Health and Family Welfare 0.M. dated 7.4.99. The -
certificates giVen by doctors are in anbiguous term. It

is stated that the applicant was not authorised to collect
unutilized amount cf Rs.25, 178/- out of medical advance of

Bs. 30,000/~ for Apollo Hospital to meet his air travel

expenses from Chennai to New Delhi and New Delhi to Guwahati.

The applicant was required to refund the balance amount

of k.19, 472/— out of refund of . 25,178/~ after adJusting
.5456/- as medical expenses at Indraprastha apollo ¥ f

Hospital, New Delhi. The certificate dated 7.6. 2000 of

treating physician of Ap0110'Hospital.chennai did not

mention that the condition of the patient was deteriorating

and she was in need of shifting to Indraprastha Apollo

H08pita1.New Delhi and she could not be treated at Chennai.

The wife of the applicant had never been an indoor patient

while at Chennai or apollo, New Delhi Had the condition

of the patient been sericus she would have been hospitalised.
'Thus the'statement of deteriorating'condition of the

| 'patient Wwas a hoax to justify the grant of air'travei,

LU b

contd..1l0
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;dGVance. In the written statement it is stated that the

‘applicant's bills should be examired and paid as per law

~and rules as admissible. The applicant has failed to follow

the riiles and had not complied with the requirements ©f

- the rules. It was also pointed out that sanction for air

travel issued by Ministry of Health and Family Welfare

dated 25.7.2000 was revised by a letter dated 28.9.2000

- as under

. . L4 L 4 L] [ ] . . [ ] L] L L 4

(1) Payment of amount of air travel -
tc Shri Gupta to and fro Guwahati-
Chennali only as per the Hon‘ble CAT's
Order instead of Guwahati-Chennai
New Delhi-Guwahati.

(11) Submission of ‘specific certification

of the treating physician of apcllo
g Hospital,Chennai to the effect that the
b Yair travel for the patient is absolute-
F: ly necessary." . o '

. L
® & o & & @ ¢ o + ° s e o e .

‘. \
o 't

3. Tﬁeamatter hés been extensively heard and as
mehtioned above the learned counsel for ﬁhe applicant as
well as the applicant in person argued the case. The Sase
‘was aréued maihly on facts. Mr B.C.pathak, learned addl.
C.G.S.C supporting the written statement apecifically
referred to the rules. He referred to CGHS rules and O.M.
No.S-12012/4/97-CGHS(P) dated 7.4.99. He admitted that air

trqvel is permitted in respect of non eligible persons and

- such permission is given by Ministry of Health and Family

- Welfare on the basis of recommendation of Director,CGHS.

He also admitted that ex post facto approval can also be

'given. According to the learned'Addl.c.G.S.c the applicant
had misrepresented the facts before the Tribunal as well
as the applicant's wife also misrepresented the facts in
‘the Writ éeti;ion filed before the High Court. While

getting the interim order dated 5.5.2000 it had been stated

én behalf of the applicant that the applicant's wife was

\ G oy

contd.. 11
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in very serious condition and that in the absence of

treatment she was in danger of her 1ife. In the writ

‘Petition filed before the High Court the applicant s

wife had suppressed the fact that similar issue wasg’
pending before the Central Administrative Tribunal by
way of numerous applications. He further argued ‘that
the reSpondents have no objection in making the payment
for legitimate claimp of the applicant subject to the

observation of the relevant rules.-The applicant has

-deliberately not complied with the rules and the

applicant's case deserved to be dismissed. Medical

benefits are provided to Central Government employees

‘es per Medical Attendance Rules as applicable. Rules

are statutory in nature and are made to overrule arbitrari—
ness and ambiguity. when rules are there rights and

.+ - are known.
responsibilities of persons to whom rules are applicable VA
The exercise cf discretionary power is reduced to a

great extent when rules are framed. In the context of

v
P

medical ‘benefits, due to the existgnce'of rules one
knows lt as to what faCilities/benefits one is likely
to’ get. The rules also provide for certain requirements
which are to be .observed by the beneficiarles to claim
those benefits. There is no dispute that the applicant
is a CGHS beneficiary.In a place where CBHS scheme is
applicable, no option is given to the employee to opt
out of the scheme. The applicant's wife had given an

undertaking to claim the medical benefits as per Central

.GOVernment rules applicablc to the applicant. Having

perused the record and having heard the counselffor the
parties at length as well as the applicant there is no

doubt in my mind that the nature of the treatment of
the wife of the applicant was domicilary. There was no

- \(k\&b\"“»
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Case of any emergency. The patient.requiredg consultatibn

and not hospitalisation. The record also shows that the
' been ‘

patieﬁt had[gxx given only consultétiéna The patieni'é;tife
was not at stake. The'ruleSprovided for'deéling with éuch

| casepas well as cases requiring emergency treatment.Chapter

6 of thé'Compilation of CGHS Orders and Case Laws deals with

7"thé pfdcedure for referral cases ‘to re¢ogniaed hospital’,

ThefqpﬁliCant°s wife was feferred to_Apbllo Hospital,
Chennai. 1t is a 7ase of referral preatmenta Relevant

portion of Chapter VI para 2 (1),(v) and (vi) and para 4

are reprodu)::ed below ;

RN "

“2 (i) In case of SERVING GOVERNMENT SERVANTS,
after the Specialist advises a proce-
dureénin writing, the permission letter
for, taking such treatment in a CGHS
recognised private hospital/referral
hospital of choice in the same. city,
would be given by ‘the parvent depart-
ment/Office of the emp loyee .

(v) In case the beneficiary, inspite of
the facility being available in the
‘another city, permission may be given,
but in such cases' Ta/pa would have
to be borne by thggbeneficiary_himself/

herse 1f. I

i (vi) For availing tredt%ént Outside the city
o ~ of residence of a beneficiary, the
R R permission of‘Director/Addl.Directors/
ST Joint Director of the City would have
to be obtained. .- - - il

4.  In case of benefiéiary;inspiié of
facility'being available in the city
still chooses to get treatment in

CGHS recognised Hospital in another
- 'City. '

The power for grant of such permi-
Ssion are delegated to the Heads of
P CGHS covered. cities both in respect of

_ pensioners amd serving employees, but
without grant of Ta/pa.* : '

23
=i

. As per applicable Ta rules the applicant is entitled to

traVel byﬁtrain and not entitled to trave1 by air. However,

 air travel for medical purposes is admissible as per

Chapter VI of the Compilation of CGHS Orders. The relevant
part of the rule is reproduced below :

"air Travel - permission may be given by
the Ministry of Health and Family welfare
on the basis of the recommendation of b
Director, CGHS." '

VO

» cAnEA. 1A
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Even there is a provision for ex-post-facto approval..thder

-normaliT.A.Rules air travel is admissible to employees

drawing a basic pay of more than %.16;400/-’per_honth.

}hdmittédly the applicant is drawing;iess'than Rse 16,400/=

-

- 'per month.! Special provision 18 made for.non entitled persons.

‘The réievght instructidn is :eéproducéd'béiow -

i : "Government may consider refund of air fare
paid in individual cases cn merits,
provided they are satisfied that air
travel was absolutely essential and that
travel by any other means, i.e. by rail
or road, etc. would have definitely.
endangered the life of the patient or
involved a risk of serious aggravation
of his/her conditions.*

“Certificate'required td Claim T.A.

it is certified in writing by the
authorised medical attendant or by the
.specialist to whom the patient was
referred by the authorised medical
attendant or by a competent medical offi-
cer attached to the hospital to which

the patient was referred by the authorised
medical attendant for medical attendance
and treatment, that the journey was
unavoidably necessary to obtain appropriate
medical attendance and treatment under
the relevant Medical Attendance Rules

and Orders.®

Under the relevant medical attendance tuies‘simultaneous

treatment in two or more systems of medicine is not permitted.

: e W
‘The relevant rule is re-produced below s *

"Instances have come to notice where
persons covered under the CS(MA)
Rules, have received treatment simule-
taneously in more than one system of.
medicine. It has been decided that ,
.treatment for the same ailment -should
not be taken simultaneocusly in more
than one system of medicine under the

;ﬁ : g CS(MA) Rules, 1944. There is, however,

no objection to treatment being received
simultaneously in different systems of .
medicine for different ailments. If
however, such treatment is being taken
for other dise¢ases, this should be done
with the knowledge of the attending
doctors of the other systems concerned.®

There is a provision for advance T.A. also. The advance T.A
rules is reproduced below

. "advance of travelling allowance to the
extend admissible under these orders
may be granted to Government servants
at the discretion of the authority

competent to sanction advance of T-A

NN
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is'ré;rodﬁced be low

on tour on production of a certificate
in writing from the medical authorities
mentioned in these orders to the effect
that the Government servant cr a member
of his/her family has been advised
medical attendance and treatment outside
the Station (name of the station at .,
which the patient has been recommended
medical attendance and treatment to

be specified) in accordance with the
relevant Medical Attendance Rules and

orders .% |

{

dical R Attendance Rules gives instructions

i

f»forfééveﬁgment servant. Para 5 of thé‘relévant instruction

-
.
ne

H ’ i

“At the time of leaving the hospital

after treatment,please get the
hospital bill and receipts, vouchers,
essentiality certificate, etc.,duly
8ingnd or countersigned by the
authorised medical attendant or the
medical officer in charge of the :
patient in the hospital,as the case
may be, for the purpose of claiming
refund of expenses incurred.®

Appendix XIV gives the form of essentiality certificate

to be produced for claiming reimbursement. Certificate B

is applicable in case of patients who are not admitted

'to Hospital. The rules have been reproduced above to have

‘a better understanding of the issue. The relevant rules

"showﬁfthaﬁ éssentiality certificate by the authorised

‘medical attendént is necessary. The “authorised medical

L

attendapt? has been defined in the rulesand means a Medigal

Officer under the employée of Central Government. Thus it

for

'incindeé CGHS Doctors. Similarlxéthe travel by other than

-;Fhe1£ﬁtitled mode of transgfort, essentiality certificate
:jié ﬁe&ﬁirédﬂto th&:. extent that it was absolutely necessary
< £or the' patient to travel by other than the entitled class.

éjfheléeitificatesvproduced by the applicant do not show

?thaﬁiﬁﬁe travel by air was essential. The docrors have

“simply certified that the®patient is fit to travel by air.n

The type of certificatesproduced by the applicant do not

meet the requirement of the rules applicable to the appliCanp.i

VO U e
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No infirmity can be found in the order of the respondents

in not accepting the certificates regarding air travel

'; 'produced by the applicant. The applicant has not been able

geto satisfy me in the proceeding before me that the travel of
by the patient by air was essential and that she couid

" not be travel'ad by the entitled mcd@ of transport as per

her entitlement.

,4. I have given a patient hearing té the submissions
o ,made by the ‘applicant and on his behalf. The applicant
I £11ed O.A 149/2000 on 25.4.2000. On s.s 2ooo the applicant

'1,prayed for an interim crder. It was submitted at that time

f} - ‘that there was an emergency and the life of the applicant'

[

wife was in danger. on consideration of the submission of

ff the appliCant.the respondents were directed to give an'

advance of %.'30.000/-§ It was made clear in thé interim
order dated 5.5.2000 that if the applicant was not able to

satisfy the claim under the rules he .would refund the money ;

1 l

fﬁ;@ ‘ with interest at the rate of &212%. He was also not permitted

to spend the unutilized amount . The discussion above shows ?

for
that the applicant had misrepresented the facte gx obtaining

the interim order dated 5.5. 2000. Not only that the applicant'

wife
[ also’ misrepresented the facts in the Writ petition filed

Vbefore the Hon'ble Gauhati High Court on 24.5. 2001 and also
obtained interim order. However, on 25.5.200:2§2e correct
facts were podmted out before the Hon'ble Gauhati High

"Court the interim order Was vacated. The respondents have

QQCfn intimated the applicant the requirement of relevant

;
“ig
)
i
1
Lo
b
ek

T frules by letter dated 23.12.99 (Annexure-9 to the Written

i h -statement in 0.A.149/2000). The applicent was informed about
the requirement of the relevant rulee. The letter is re-

Tproouoed below for convenience :

i : a RS "With reference to his representation dated .
SO f p 16.12.99 (received on 20.12.99), sSri

i - . Bimalendu Gupta, Sr.Acttt, is hereby asked
PR ' to submit immediately a fresh estimate of
a3 . Apollo Hospital, Chennai. required for the

gi ,' | | : | \'\J LV&IV\Z%ntd--IG
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purpose of sanctioning of medical advance
regarding follow up treatment of his wide
Smt Aganta Gutpta. :

A8 regards grant of Ta for undertaking

journey by air for the afcresaid purpose .
it may be stated that it would not be
possible to release the air travel advance
without the specific certification of the
treating physician of Apollo Hospital,
Chennail to the effect that "aAir Travel

-for the patient is absolutely necessary",
The certificate referred to in your
representation that ‘the patient is "medically

- fit to travel by airv", is only a certificate
of fitness and cannct be treated a certi-
ficate of eéssentiality. Moreover, the
approval of the Director, CGHS is also
required for the said purpose.

oF In view of the above,'he is ssked to

e submit a fresh TaA advan e application for
entitled Railway Class ‘for the proposed’ - .
journey within 2(two) days from the .
date of receipt of this letter, for grant
of TA advance. Further, in this connection,
it may be mentionedlthaj‘considering'the
gravity of the case and on the basis of
Medical Certificate of the treating "‘physician
of GMCH, Air fare wag granted provisicnally
subject to the approval of the competent
authority. However, the matter has been
taken up with the Joint Director, CGHS
who in his letter dated 22.11.99 stated
that the Air fare for the journey under-
taken on the earlier occasion may not be
reimbursed if the -approval for the same
is not received from the Director, CGHS
New Delhi. As such his above mentioned
air fare claim cannot be reimbursed until
the receipt of the approval of the Director
CGHS,New Delhi. '

The release of Medical advance of Rs.30000/-
On an earlier occasion related to a
different instance ‘and cannot be automgti- i
Cally treated as having a bearing with |
the present proposal.® '

Again by letter dated 21.1.2000 of Joint Directcr, CGHS
addressed to Senior accounts Officer, office of the accountant

ée-néra’l the relevant rules were ciarified-to.the applicant.
A

{uV/ﬁha,ieﬁie@p4§»fepxﬁaucedvabégé}:k%he applicant produced a

»céftif;gaté issued by Dr Ghosal dated 19.5.2000 (Annexure-20
. _ ) v
to 0.A.149/2000). The recommendation of Dr D.Ghosal is

reproduced below ;

"This is to certify that Mrs Ajanta
Gupta W/0 Mr B.Gupta was serious on
28th April, 2000 and on call at 10
P.M. attend at her residence.

VC UL hasel
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may fatal her life.

ﬁi; | ‘irt may be”noted that Dr Ghosal is g ﬁoﬁéeo path. The

f;é S “certificate shows. that he had examinéd the patiént on

- 28.4.2000 at 10 p.y, and issued a certificate on 19.5.2000

- that she should'évoid train journey. The certificate given

3} ' ; by Df Gﬁosal is Vagué. it does not mention the nature of

‘ 111&%85. It does not explain if he found the condition of
!thé patien£ serious on 28.4.2000 why he recommended treat-
:ment;at Apéllo hospital on 19.5.2000. The discussion gbove
shows that the attitude of the applicaht.wéé'not Cooperative.
He wants to get benefit outside the rules. He does not
want to follow the rules. During tﬁe COﬁrse of proceed{ng~

,,;the appiicént filed g, Copy of letter daged727.4.2001
éddlféSSed l:;y'him to the Accountant Gen'éra.]. .l The letter

, ) ' T

is reproduééd below ;
S : ‘ .

"With reference to your i/c Dag(a) ?

Memo No. Admn-II/BG-MDL/Pt-II/ ‘

. 2001-2002/18 dated .20.4.200] on - -
- the subject, 1 am to state that :

funding to CGHsS Guwahati without
My concent. Hence it is your duty
: , and responsibility to get any
E information in regard to treatment
SRR o o as required from CGHS directly. 1t
: is further stated that in many
‘Occasions it is noticed that Shri
R.T.Sen Guptga Welfare Offjicer initigte ;
to do the needfy + which is ¢overed -
under duty and responsibility of the
Welfare Officer, but in my case he
B ; is not acted accordingly. Kindly do
CoR \ _ -the needful in this regard, to
e ' : provide or depute 8pecialist doctor
of CGHS related to illness
"Osteoporosia* and your required
Certification, without any lapse.

In regard to CAT order dated 29.3.
2001 of 0.A.N0.298/1999 ang 177/199s8,
the decision will be intimated to

you.* 3
\ C k\&m\,ﬁﬁ

CCntd . .18
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A reading of this letter shcws the non cooperative nature

of the applicant. He was writing to the Accountant General

to get: the information regarding treatment from CGHS
-directly. The applicant has. requested the Accountant General

:to depute a Specialist docter of CGHS to examine his wife,

such
The reasons;ter'wnimingéletter addressed to Accountant General

were known to the applicant himself. The applicant wants

" reimbursement of medical expenses incurred by him. The rules

required reference to CGHS. It is open to the applicant to -

'fcllow the procedure or not. It is not understood how the

Accountant General will arrange for examination of applicant's
wife by CGHS specialist. Instead of approachingvthe CGHS ‘
authorities the applicant has addressed this letter to the
Accountantmceneral. A copy of this letter'had also been
endorsed to Joint. Director, CGHS. The applicant has also

requested the Joint’ Director. CGHS to depute a CGHS doctor
, when

to his residence. It is not understood as to how[@he applicant

can take his wife to hospital in Chennai/nelhi. he. was not

in a position to take her to the CGHS DiSpensary. The

applicant has not been able to support his case for relief
under the rules. No‘infirmityéiound in the ordersissued by

the reSpondents regarding the applicant's claim for re-imburse-
ment . The respondents are directed to dispose of the

gpplicant’s claim for medical reimbursement as per rules.

As dfecussed .abcove the applicant has not been able to

satisfy in this proceeding why applicant's wife was entitled
“a-mode

“to travel byéother than the entitled class. The applicant

has not obtained necessary authorisation from competent

authority. I am unable to give any relief to the applicant.

- The application ie disposed of as above. The claim of the

applicant will be settled as per applicable rules All

interim orders contradictonx[this order stand vacated.

A\« k\/itvxt\/

contd..1l9
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g _fv The appllcant will be entxt&ed»to refund the

inadmissible -amount - with interest at the rate of 12%.
, P

ﬁ? all, the above applications are diSposed of as ’

above. There shall however be no order as to costs.
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Shri Bimalendu Gupta ees Applicant

-versus~

Union of India & ors «++ Respondent

PARTICULARS OF THE APPLICANT:

Shri Bimalendu Gupta
Late Biswanath Gupta

i) Name of the applicant
ii ) Name of father

.0

L2 ]

iii ) Designation & Office Seniow Accountant

in which employed 0/0 the Accountant General
(AXE) Assam, Moidamgaon,
Beltola, Guwahati-29.

LEd

0/0 the Accountant General

iv ) Office Address
( A%E) Assam, Moidamgaon,

| Beltola,Guwahati-29.
iv ) Addreéss for service ¢ 0/0 the Accountant General
Kotice . (MXE) Assam, Moidanmgaon,
Beltola,Guwahati -29,
PARTICULARS OF Tl RES

1. Union of indra
kepresented by the Secretary to the Govi. of
india, Ministry ot healinh and Family welfape
{Department. of Health)
Nirman Bhavanm, iew-ielhi-ll

2. Comptroller and Auditor General of india,
pahadur shan Zagar Marg, indraprastha iU
Fost BOX no.7
fiew-pelhi=2,

e ‘accountant General tA&E) aAssanm,,
Moidamgaon, Beltola,
Guwanati=29,

4, veputy Accountant General{Admn.,)
0/c the Accountant General (Ak%L) sssam,,
Moidam, Gagn, peltola,Guwahati-29, '

contdese sele
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. Welfare Offlccr,
0/& the Accountant General (A&T) Assam,
Moidamgaon, Beltola,Guwahati-29.

\51
.

6., Senior Accounts officer
Adminigtration and Bills
0/0 the Accountant General (A%%) Assam,
Moidamgaon, Beltola,Guwaheti-29,

"?. Joint Director,

Central Govt, Health Scheme

Ministry of Health and Family wclfch,
Mand kutir Path, ‘
Zootiniali, Guwahatl—ﬁ

«ssss Resgpondents

JTAILS OT APPLICATTPN

OF THEORDER/ORDERS AGAINST ¢HICH

APPllCATIUN 19 MAD"

This application is made against order .. . |
No. Admn-II/BG-MDL/TA/Vol-I1/2001-02/308 dated
TOQO?.ZQOT issued by the Respondent No.l4 due to
his failure to take necessary action on my repre-
sentation dated 03.09.2001,

Order No.Admn-I1/BG-MDL/TA/Vol-11/2001-2002/243
dated 31.7.2001 issued by Shri Huveyda Abbas,
Deputy AccountantGeneral (Admn.) Respondent No.l.
for recovery of mmspszmk amount of Medical advance
for Rs.19742/- in 8(eight) instalments @ Rs.2500/-
p.m. with penal interest from the salary for tho
month of July,2001 onwards.

JURISDICTION OF THE TRIBINAL

The applicant deciares that the subject matter of |
the instant application is within the jurisdictimn.
of this Hon'ble Tribunal. |

LIMITATION,

The applicant declares that the application is
within the limitation period pescribed under
section 21 of the Administration Tribunal Act,.
1985.

contd, .. oB .
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111, FACTS OF THE _CASE
e ‘ That your humble applicant is a citizen of India

and he is servxng in the office of the Respondent No.3 as
Senior Accountant and as such he is entitled to all the
rights and privileges gurranteed in. the Constitution of
India. ’

2e That your humble applicant staktes that his wife
is a a state Govt. employee and serving .in the office of the '
Commissioner of Hills and Barak valley division,Guwahati,
Under C.S.(M.A)Rule 1944 the wife of the applicant is entitled
for treatment as well as his children and other dependent
members. Accdrding to CS(MA)Rule, 1944 a joint declaration for
availing medical treatment facilities and claims under this
Rule is necessary and the Jjoint declaratlon was suhmltted‘m
Respondent No.3 on 10.07.1590.,
A copy of ﬁhé Joint declaration dated
10.07.90 is annexed herew1th and is mar-
ked at Annexure-A,’
3. That your humble applicant's wife is suffering
from different allments andwhe was treated in Guwahati Medical
College HOSpitél.‘According to the recommendation of the
treating physician of the GMCH the applicant's wife was trmated

~in ALl India Institution of Medical science( ATIMS) New-Delhd

and the same was approved by D.H.S, Govt, of Assapm vide his
letter No,HSG/1061/A1IMS/61/91/9695 dated 19.02. §§[33§”ﬁ5§"69
review of the treatment as per advise of the ATIMS was approved
ty the D. H'ﬁ?E?RZIVTSf Assem vide his No . HSG/ATIMS/61/91/9%%95
dated 4,4, 92 [out the f0%10W‘up treatment could not-be given

to the applicant's wife due to non-payment of reimbursement
claim in time, However as per C.A.T.'s order dated 10.2.93

in OA No.169/92 the said payment was made.

Lhe - That since your humble applicantswife has been
sﬂfferihg from different ailments her treating physiciian Ir.
Robin Medhi of G.M.C.H. recommended that she should be treated
in Apollo Hospital,Chennai. Accordiugly she was treated‘there
from 2,2.98 to 9,2.98 and from 19.9.99 to 29.9.99 during the
period of treatment the attending physician of Apollo

Hospital Chennai opined that a further period would be required

‘for thke investigation and treatment of the patient and the

amount of Rs.3%0,000/- sanctioned by the Respondent No.3 was

not sufficient and accordingly, the {ospital'Authority(fﬁnance
Department) sent a fax message to Respondent No.3 for remittance
but the respondent No.3 not respond and as such the hospitad

contdeseslie
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the hospital authority suspended the investigation with

the advice on 28.9.99 to report after 3(three)months
for review.. _ '
Copies ofkthe Fax Messagk dated 24.9.99 and
medical advise dated 28.9.99 are annexed
herewith and 1is marked at Annexure-D & E)
5. That the humbdle appiidant begs to state that. thd
review of treatment as per Apollo Hospital Chennai was
approved by the Joint Director,CGHS,Guwahati vide his order
deted 14.9,99 who was recommended for the 1st time that
the Air travel with 2(two) escorts was absolutely essentidl
considéring the bed health condition ofltheﬁatient and the
incumbent was permitted to attend the said hospital vide his
letter No. D.12016/1/99/(1) /2021 dated 14.9.99 of the Jaint =~
director, CGHS on the advice of the GMCH doctor dated 9.9.99.
The patient was released from Apollo Hospital Chemmai on
29.9.99 and the claims were submitted to the Respondent No. 3
but till date the claimsg are not settled for payment. Since
2.2.,98 till date the wife of the applicant is being treated
at Apollo Hospital Chennai and Delhi and the said hospi tal
is approved hospital of Govt, of India, .Ministry of H&FW
Delhi vide O.M. dated 10.06.1997

Copies of medical advice dated 9.9.99 of

Dr.R.Medhi of GMCH, Approval of Air fare

CGHS,Guwakati and G,0.I. O.M. dated

10.6.97 are annexed herevith and are marked
as Annexure-F,G & H

6. The applicant begs to state that the Respondents
No.3,4,6 & 7 refused to provide medical treatment as per
medical advice of the Apollo Hospital,Chennai and compelled
the applicant to file an application. to this Hon'ble C.A.T.
for non acceptance of medical advice dared 10.01.2000 for
the 2nd time review of treatment and the applicant was able
to provide review of treatment of his wife as per Hon'hble
C.4.T. 's order dated 5.5.2000 in OA No.149/2000. The approval.
of Gov¥.of India, Ministry of H&FW was communicated hy the
D.G.H.S. Nirman,Bhavan, New-Delhi vide his letter No.C. 14012/
14/2000~-CGHS/D.I dated 25.07.2000. ,

A copy of the medical advice dated 10.1.2000

and a copy of G.,0.I. approval Hetter dated

25.7.2000 are annexed herewirh and are
flx) r),\ ' marked as Annexure-I & J

contd....5
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7 That the applicant begs to state that-as per
-order dated 5.5.2000 of the Hon'ble C.A.T. the wife of

the applicant received review of treatment at Apollo |
Hospital Chennai from 23.05.2000 to 06.06,2000 and arrived
Chemnai on. 22.05.2000 by Air. The Responddnt No. 3 sanctioned
Rs.30,000/~ as medical advance and Rs.32,324/- as Air fare,-.

. After investigation the attending physician Dr.Deepak

Arjundas of Apollo Hospital,Chennai and Dr.R.Sridharan advises
on 31.5,2000, 1.6.2000 and 7.6.,2000 advise the patient to
kxzak Indraprastha Apollo Hospital New~Delhi for 2nd medical
openion and treatment, and air travel certificate is issued
in this regard. '

Copies of the medical adviges dated 31.5.00
1.6.2000 and 7.6.2000 are annexed herewith
and are marked at XK, L, & M
8. That the applicant begs to state that~the applicant's
.wife was treated at Indraprastha Apollo,Hospital New-Delhi
from 8.6.00 to 12.6,2000 accofding to medical advise of Dr.
Deepak Arjundas the applicant xEpx mux travel by Air and
report to Indraprastha Apollo,Hospital Delhi on. 8.6,2000.
After thorough investigation/checkup and treatment she was
further advise to report attter 3(three)months for review
Ipositively. According to medica}badvise the applicant kamk
comming back to Guwahati from Delgi7ég per mttending medical
advise on 12,6.2000. The matter was brought to the notice of
the Respondent No.2 on 13.6.2000 for approvel of Air travel
and vayment ¢dHereof. The approval and payment order is awaitéd
till date. T

" Copy of the medical advise dated 12.6.00
is amnexed herewith and the same is marked
as Annexure- N}$U I

9. That the applicant begs to state that agter
comming back to Guwahati from Delhi the applicant submitted
an.applica%ion o ZFXXFXROGAE to the Respondent No.3 to
sanction Medical advance and Airfare on medical advige dated
12.6.2000 and a medical advise for medical advance and Air
travel certivificate dated 11.9.2000 was sabmitted'to Respondent
No. 3. | '

Copy of the medical advise dated 11.09.2000

is annexed herewith and the same is marked
as Annexure- 0

con td. s s 0 6.
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10.. . That the applicant beds to state that the Respondent .
No.3 rejected the said medical advise(Annexure-0) and findimg
no other alternative had filed an application bearing 0A No..
369/2000 on 30th October,2000 before this Hon'ble Tribunal

- end the Hon"ble C.A.T, was pleased to pass an interim order on

%1.10.2000 &ITeCting the respindent to sanction/grant advance

. e T o Ee
T.A.for air fare and also directed the Respondent to .restrain ed

'from recovering the amount of Rs.19,742. The Respondent No.3

sanction Air fare fdvance and the medical advance of Rs. 48,000
was sent to Indraprastha Apollo Hospital Delhi by -Bank Draft
No.324177 dated 16.9.00 and handover the same Go the applicalt'A
on 24.10.00 foi hand over to the Apollo Authority. Thus the
applicant was able to go to New-Delhi alongwith his ailing wife
for med¢cpl~réview/treatment at Indraprastha Apollo Hospital
Wew-Delhi. The patient was given necessary investigation/treqtment
from 7.11.2000 to 13,11.00 after inves tlgatlon the treating
physician Dr.R,C. Aroral advised the patient the wife of the
applicant/%g }éporf after B(threo) pooltlvcly for review of kher
treatment, :

11. . That the applic-nt begs to state that he subuit&ed

an epplication on 29.,11.00 to the Respondént Ho.3 for sanction
medical advence as well as air trgvel cost. The review of the
treatment of the patient was due on 13.02.2001. But no acticn

was taken by the Regpondent No.3 on the application dated 25%

- 29411.2000.  Thereafter the applicant submitted another application

on 15.03,2001 and 03,09.2801 to the Respondent No.3 alonguwith

medical advise of Apollo hispital Delhi and medical advise of

the Registered medical practioners for sanction of Air fare
and medical advance of Rs. 60,000/~ and Rs.80,000/- respectively
but no actiof has been_taken by the Respondent No.3 & 4 of the
above anpllcatlon till detu.

. Copies of application dated 29.11.00, 15.3.2001
and 03.09.2001 are annexed hercwith @nd.the saume
are markexd as Annexure-P, Q & R

12 That the applicant begs to btate that having m -

other alternative to the patient, the patient wife of the applicat

herself being an state Govt. employee filed an Writ petition.

CHo.wW.P. (C) 3660/2001 in 24.5.2001 before the Hon' ble Gauhati High

Court and the Hon'ble High Court was pleased to grant interim

" relief to the Writ petitioner Mr s. Ajanta Gupta with a clear

direction to the Respondent No.3 to sanction necessary amount
of Mir fare end medical advance within a week from the receipt
of this ofder,_The said order was submitted by the wife of the
applicant Mrs., Ajanta Gupta to Respondent NO-B on 01.06.2001.

Contd. e .70,-
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At thig stage the Respondenf Mo .8 Rxkmdwsw Shri Huveyda

- Abbas filed an Misc.Case No.816/2001 in WP (C)3660/2001 .

to the Hon'ble High Court mis-representing the fact that
the Writ petitioner Mrs.Ajanta Gupta wife of the applicant
has already filed a series of application before the Hon"
C.A.T, and got.reliéf as per direction of the Hon'ble C.A.T.
In this connection it would be appropriate'to mention here
that theWrit petitioner Mrs.Ajénta Gupta wife of the applicant
is not entitled to file any application for her relief
before this Eontble C AT, becauﬁe of her belng the state
Govt. employee, Because of above statod mls—renre entation
of factsikg the,Rcspondent No.4 Shri Huveyda Abbas mislead
the Hon'ble High Court and on the besis of the filed mis-
representation .of the facts the Hon'ble High Court vacated .
the interim order dated 25.5.2001. Thus the writ petitioner
Mrs. Ajenta Gupta was. deprived of the benéfit of interim
relief of the Hon'ble High court in appllcatgon dated 15. ).2001
f"led by her husband to Respondent No.3
COpleq of the Hon'ble High Court order dated
25¢5.2001 and 10.08.2001 are annexed horew1th
and the same are marked as annexure-§ & T
13. That the =zpplicant begs to state that rosp@ﬂcnt
NG+ 3 d1¢ected the appllcant on s 20.0L4, 2001 to appxoched to

" Res pondcnt No.7 the Joint Director CGHS,Guwahati to get the

patient examine at her residence and to cbtain rextkfisates a.
essentitlity certificate to the effect that the patient is
required to travel by air. As per the direction the appliaht

~approched the Joint director CEHS Respondent No.7 over phae
-and by FAX dated 27.04.2001 r8questing him to examine the
- patient at her residence. The Joint director CGHS in responce

to the FAX informed that he'is unable to attend the patient
at her residenCG_because of the fact that she is under the

treatment of the Indraprastha Apollo‘Hoépital New-Delhi,

Copy of the letter dated 20.4.2001 of
Respondent No.3 and FAX dated 27.04.2001

are amnexed herewith and the same are

marked as annexure- U & V

14, That the applicant bcgs to state that hangg
no other altérnative kx =w an appllcatlcn dated O;.O9 2001
submitted to the Respondent No.3 alongwith the the medical '
certifivate/advise of Dr.Dilip Kr. Ghosal DHMS dated 39.8. 01
and Dr. J.K.Baruah RVP(Registered medical practionerk dated
28.8.2001 who had recommended that the patient .kshould travel

by Air alongwith doctor attendent and in need to avail stretcher

to New-Delhi, On the said application the respondent No.4 has
taken the siant that Medical certificate from private doctor/
practioners are not acceptedle to them. In this connection
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In this connection the copy of the letter dated 15.09.2001

of the applicant may kindly be poraaed However the
respondent No.h rejected the application dated 3.09.2001

vide his letter dated 10.09.2001. According to Homapathy
Central council Act, 1973, G.0.I 0.M.Dated 10.04.2001, #x
7.3.2001 , 26,6,2001 and 0.M. dated 15.6.2001 and corrigendum
dated 17.8.2001.the medical adv¢cps of Homoeo practioner '
and.mbﬂlcal practloners are legqllv valied and as such the
Pame'are acceptable to the Respondent No.3, and accoralng:bo;

X%. above ofderﬁ'of the Govt., of India.as well as swamys
compilation on CS(MA)Rule tho res ponﬂentS&ﬁxﬁ are bounﬂ to
accept &ha medical advises and.to senction the fir fafe as
well as medical advance to enable tholpatlent to report
Hospital poultﬁvely in. recommnended.time for review of treatment

of her allment of Os teonor051s.
e9- 0|
Copies of appllcatlon dated 19.9. 20012[3 «9.2001
with medical advise dated 30.8.2001, 28.8.2001 /
and 135..11.2000 are ameXed hercwith and the ., . 3 Y
sae care ma rked as Annexure-W & X ,@Lﬁ& X )CQ’X X,

15 That the applicant begs to state the Resnondent
No.4 vide hls letter Hawmsx NO.Admn-II/BG-MDL/TA/Vol~I1T1/200 1-
2002/243 dated 31.7.2001 recovered an amownt of Rs.2500/- p .m.
wee.f. July,2001 to OCtober,ZOO? and stop xecovery-from Nov ember
2001 totaling of Rs.10,000/-is illegal due to the fact that
the 04 No.149/2000 and 04 No.365/2000 are still pending before
the honerable Tribunal as such the recovered amount of Xex0
Rs.10,000/- to be refunded forthwith to the applicant..
V - -Copy of the lettef dated 31.7.2001 idsm ig
annexed herewith and the same 1s marked
as Amnexure- ¥ -
15.. . - That the applicant begs to state that XZhsx am
Aappllcau¢on for Earned leave for 15 days w.e.f. 24.4.01 to -
08.05.,2001 for followup treatment wmam of the applicant wife -
at Indraprastha Apollo Hospital Delhi was éubmitted‘tG )
Respondent NQ.4 on. 19.4.2001 alongwith #iedical advise was
not sanctioned vide his lettersNo.Admn 1/Election/Misc/
2001-2002/281 dated 24.4.2001 subsequently moved to Deputy
Commi ssioner Kamrup vide letter dated 25.4.2001 by the
’ Respondent No.l4 for.exemptiOn.fromelection-duty, but. till
date the gbove mentibnedr Earned leave was not sanctiohed_.
Copies of Respondent No./ 1etter<dated
2ho4 20071 and 25.4.2001 are annexed

herewith and the same is marked as ‘Annexure
=Y 1 and ¥ 2

contde..9
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17. That the applicant begs to state an amount of

%EtﬁlﬂlA?LééRupees oishty thousand ane hundred forty seven)
only belng the outstanding claim relatkd to medical claims
and air journey bills kept pending with T TR 0Ot No.3
Bhe details of the claims are aveilable vith the Respondenk
Bhe above related treatment were made as per medical advise

-on emergency for the family members. As per swamys compi-

lation of CS(MA)Rule and existing G.0.I ordersizkemx the
respondent should admitted the claims and to pay the same..

A list of the claim and medical advises are
annexed herewith and the same 1s marked as
ann exure-z. .

8. - ~ .That the applicant begs to state that 1t is the
duty of the Respondents No.3,4,5 &6 to to take. up the matmer‘
for approval/sanction of Respondent No.1 & 2. In other cas s
ReSpOndent‘NS:B_ﬁas taken action for approval and sacction
for treatment cost,Air fare eté vide his letter D.0.No.Adm 2,

COH5Med-Treatment /5 ST/2000-2001/242-4 dated 14.8. 2000°§ﬁ§agﬂcaﬁiy
% W & ber Gowds inodmelion o wopuded.,

4

IV. . Ground For Relief with legal prowision

i) For that the impugned order dated 31.7.200%
(Annesxure-¥) relating to,reCOVGrj of Rs.2§00/-p.m, from the
salagy of the applicant from 7/2001 to 10/2001 is illegal
and bad in law due to the fact that the 0A No.149/2000 and
0A No.369/2000 are still pending before the Hon'ble C.A.T.
as such the aforesaid impughed order ﬂated 31.7.2001 is
liable to be squashed and set a side and to release the thm
the amownt of pay Rs.10 OOO/% forthwith,

ii) For that the impugned order dated 10. 09 2001
(Annexure-X) is a clear violationm of Art, 14,16 & 21 of the
Constitution of India depriving the applicant of his loglthate

‘rights for medical treatment and right to 1life of the patlent.

As such the impugned order 10.09. 2001 is laible to be
quashed and set a 51de.

v .+ - Details of the remadies exhausted

- The applicant further declare that he has no oher
alternative or afficacious remady except by way of filing
application before this Hon'ble Tribunal.Pending decisiontff'

‘the Hon'ble C.A.T, the Recpondent No.3 refuse to sanction

medicdl claims and medical advance, Air fare adyance to andfro -
Guwabati to New-Delhi and back for review of the applicant

wife as per ﬁppllcatlon dated 3.9.2001( Annexure~X 1) otherwise

endanger the life of the patien® who necds imsédiate review of™~

treatments.. '
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VI. “IT“ S) _SOUGHZ 'T\
i) To dircct the Pezpondent No.3 te senciion roquired- -

amount of AMr fare amounting to Rs.80,000/- #@nd to snd fro
journey to Delhi and back and an amount of Rs.60,000/- as

medical aﬂv.mce snd Respoundent Mo.1 to anproved the Alr journey
@5 per medical advice,
ii) To direct the Resnondeént No.3 to immediately refuid .

the amount ofRs. 10,000/~ deducted from the salary for the month
of July to October,2)01 @ Rs. PBOO/L DL, ‘

iii) To dircct the Respondent No.3 to settle the all

outstanding claim'amounting to Rs.81,147/- The claim relatdd
to medical treatment cost and air fare alroady submitted ©
“espondent No.3

iv) Any other relief/reliefs this Hon'ble Tribunal
considered fit and proper.

“VIT. ' Interin Relicf if any_scught for,
iy Pending desposal of this application the Honble

C.A.T. would be pleased to direct. thn respondent No.3 to sanctim
medical advance ofRs.60,000/- and air fare advance of Rs¢83,000/
as per annexure dated %.9.2001

ii) : To direct the respondent No.3 to release the
recovered amount of R5¢10,000/-(annexure-Y) at a time,

VIII. The application is filed by the applicant,

IX.  particulars of the I.P.0.
i) I.P.0. No.- & 56 423243
ii) Date of issue :r 2.8.2001
iii) Issued from : Head post office Guwahab~-I
~iv ) Payable at :Guwahati

e

Y Iist of enclosuress
As stated in the indest,

Veri flcation as 0o o



Verdi fication

I, Shm Bimalendu Gupta;, son of late
Biswaniath G,upta;, aged about 45 years, presently working
as senior Accountant in the Qf‘fi.ce' of the Accountant
General (A%E) Assam, Moidamgaon, Beltola,Guwahati-29
do hereby verify that the contents made in par?’graph
58, 10,4, /7 g are true to my knowledge and
those made in parﬂgraphngITQ A\, 1.%;\7 1S 14
are derivéd from records which I believé to be tirue and the -
rest are my humble submissions before this Hon*ble
Tribunal. I have not supressea any materiel facts in
this case, |

AND I sign this verification om thisg 23@ day
of December, 2001 at Guwahati,

o &0 T



/J‘

N . . V . “'w . A’_’,;W,*um—-‘g: {

The Deputy _Accountant Genara](w &)
Q7o the Accduntant General(A&E),Axmam,
Guw»hatim781 005, ‘
v . "UI':.‘II’? I :}
uéject K RFmﬂwBUPSEMENT OF MEDICAL CL 3
P

ATy |
;v' T : :
J 0 BN 4“ DE AR AST X 0 |

“ lnu-a'-:— -—uw"mﬂ-u
HE
l

i
s
o o
' _With due reapect an:i honour we the under signed

' hereby declare that -

is I, Shri Bimalendu Gupta, Accountant offica of
the Accountant Gandral(A&E) Assam, 1L£Jtianbasti
Guwahatd will avail myselfl of the Medical re-
imbursement facilities undexr C.C.S.(M.A.) Rules
for myself including my wife and other

dependent family merber s under C,C.5%. (M.A)
Rules,

2, X, smtd Ajanta Gupﬁa, L.D,Asgtt,, office ofthe .
Commissioner of Hills and Barak Valley, Division
Basista Road .Baltchl, Dispurnﬁ will not. ‘avail 2
myself of the Medical allowance factlities £rom
218t May,1990 from the office of the Commisaioner

. of Hills and Barak vallmy Diﬂision Dispup~6. ,

I availdhg the Medigal Re~imbur gament £aciliriea ;

from tha office of the Accountant General(A&E)
_ Assam,Guwahariaf‘

Dated, Guwahati . h‘\., . Cw - S T I
the; 10th Jm.yvgo S St *f ! () N S
SR o '
' |

R
.2

{\I‘ e sosiine R

( Bim\é?- ﬁpta,h&aountant)
'~ Husband :
0/0 the Accountant Genaral -
(A&T) Asaam.christlanbaqti
Guwahati~

R R

(SmLi Ajanta Cupta, L D AsaLL)~
Wife.' .
0/o the Commisrionvr of Hklla
and Barak Valley Division™;.
: Basista Road Diqpurwu A

. - ~ - B
P ST Nt VA ACHI R Sty -t
-

i JRPURES: A

. oor3000> < A o ‘

- | I
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A . AWT OF assafl,
' .ORDERS OF THE DFTRECTOR OF HEALTH SEAVICS:c ASSAM: : GIWAHALL: 5 6

S —

" Now ‘HSG/ 106 VAI!MS/ngf/Q’ Daiéd/,)_g.t).jz/

_ '.sp;,i/ Sm:i ..AMSWN..WB. 2vs.0.Cunte. ...

. L. oS
.+« Beott. . BCCLcu " .the Aceuntant Cansral(A & £) 4sses Guuthats- §

is allowed to undergo *~ the mee 5.ty sedicey zsamination and
treatment at the a3} pndiq Inetituta Fodlenl. of tpjengs,tisy fiolhi

......Olooooootooo.z.o-b--.- ooooo " e g e -0“8 JU his /her illhess
from Ansraxss, Cisdiness, veakness lwu_ wrade fover

- _ An emcurt to accompany ham/her to and ‘from cevns
oo“%o--.-ocis al.loued. )

Sd/_ Dr. &.C.Suu.

Director of Health Servicos, Accam
-Bispur,Guwahati-6_

" Memo No. HsG/ (O (- €4 - Dated/ "5:'14'3'&/
‘ Copy forwarded 4o :— .

1. The ued.tcaquupenntendeu.* -#31. Jovise. Jostituts . Budical .of  segunce
Now Dalhg,

........‘.......0....‘..'.‘.....‘ll...ut.-..-'QO'QCOQQ..‘.C....

2. The ...Accauntans. Sensral, (4. 5. £).8veem Cuvutatl- 5, .

0000Ocooooo.oooo.......o-bo. ------- S sm wgaenm .otuao..'..l.i'io.'

ouu...........-...&.nmt‘h o fe pomce T2 alr lutter

L N I I

3. e .Shas 8.Lupta,Asetl,. £775cs. of. 10, Sccruntent Genazel(a 2 £)
\\44106.;‘..‘.-‘.“h‘&&&’thtb...-----~.----0.-0...01:.01:0»-10

4. "';uo-o

ol
Dy Director »>f Q\al ' ices,Assam,
Assam: :Hengrahari™ - Guwahati:: 6

555 '
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G»U?W. OF ASSHN. .
LRDERS OF THE OIRECTGR mr HIE LT SER\WHWS::ka:N’\hB‘UUh‘HNT] 6.

¢

-

N°-,HSG/ “W‘L“Lil 2L S"' __/ Dated Gluwaxhati the 6-9"-92‘.

u
b 4

ihxi:/Santi./m Ajsnts Gupta, ulro tf Shrl l. Gupu. .

Accountmt, Orfice of the Ammmt Gomnt ‘(ME) ,‘how.ﬂwahnuos

“'la all:mad tn undla rgo the nnmmmfmmy/mum rm@dioal a,xambnntion and
treatmant at th@ Al _Indis

P 2%
Ve K

dua to Whmr I.Mm.mw foom mmm G»Mamn, Uukmao lw Lndo

' An escort is allowed to aéc‘@mpa\:my'tuh/"jhar to and’ from
New Belhl, - ' -

) ‘Sfd!/- {Ulm., A. c. ‘SORI.
. ) Dicoctor of Hoaith Services Asaam. l
' . |H\rmrmt;1mlbmgl_,_ Guuahat L )
Mewd No. HbG/ um/u/n[%?’é 728 / mmm Buwahatl,tha aes02) .\
....... P!
Capy fqruarded‘ to t- T T ekl ' '

1) Tho Medicdl Super imtendent ,_ Al Indis &ﬂ.tltuu.f Redfoel
Schnﬂo. Rav Delhf. -

2) ?h@ MMBM G'"‘KOJ» ﬁm.ﬁ_lg).m..&ﬂllﬂa wuvﬁ..—...

Y

ux.a.'cu.u. Amcmunt m.mm W&rwn ef‘th-g A, G (A& E),

Au.. Guushati=S, .-

et O ks e OSSO SRS 411 (RS 1 ¢ irains - -
Sy A,
‘
1

Dy. rmawcm ofi’i’g‘llm Servicas,

Mg aem Mongrobari, Guyahati-6,
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DE.29.09. 9y _ _
ENX NO 0361 303142

L

M l” ¢ “

A NGCCOUNTOANT  GENERAL .

(N M EY nsaaM .

HUWAHNTLT - 29

Biub s J‘l"(]lllﬂibit)ti forre t*t-m\tl.mu:o

for trontcnmzl. or Mrm, (\Janhn
NUO 983694, ‘

uf-Thi M.y 'Hmunnnd
Gunta Hunplbnl tukon

llﬂﬂﬂ““ﬂ““‘
Gl
N -

‘l'J:,'v{i!.I\ refererice Lo your letter No . Admn ., 27136~ MULI\DV/‘??-ZC’GO/ZS&:Z

n&tou 17,09 .99 nncloninq /L No,980201 datnd

reveived by . I.hln Hompital for the lnvnntiunl.lon /tr‘éntm!rﬂ: nf

Mewonyganty lh.ml;n W/ u lh’mtn ol your nlfl(:o, we - Nqulrﬂ AN

ndd bt lonnt amowtart ¢ l{n.AH.HIHl/— (o lul'l;het‘ t:i"_éntmen'b of the
fpraktfent, ; ‘

I

Please - confipm the |~mnil;(.m:u:rt' in two (lnyvn. We will ﬂé‘nd you thae

Stabment of acocount un cumpanQH ul treatment.’

Oures g L fal by ‘ _"g“ _
Y MOLLY NOGPe L l-'.'lel’_’.Nl'H IHE L
. .

/lN (hrnL
».M N[ N(\ M/\NI\WI'{H .- FINI\N('F

Hamatl ahel @ v-.nl.(um...

e

15 ‘? 99 fot‘ RD.SZGS’!G/—



DR. R. VAnADAnAJAN Mob., DCH

Consultant Haomatologist
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;)_nﬂ v X Apd{mﬁ

roams Lane Off, Greomsho
Regd. Office:

(I
ospltal&k

ad, Chennai-600 005 Ph. 8277447 ,
18, Bishop Garden, Chennal- 6000 '
E. MAIL' ohel. apollo@qgems. vanl. /(0! In
L http:/ fwww. apollo hospltals com
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i coxh ig required fo£ inves tlg«tlon

“

¥ rhi* io to certlfy thwt
of Shri B.Cupta® nge 3@ yenrs ‘haa:
tigotion and trCntment singe: 16
from Menorrhpgla:.&:low: gradeé! feve

el |
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R AT Govet. of Indim,
- A Hindowry of eolth & P,
Dea. Gancrol of Healeh ﬂ&w&memg e
. Cenvrel Govte ﬂﬁ*&lﬁh ST G i ' R
S Pinakt Pach {7th Byz Lm), TSR
r Zoo~tiarengf Tiniall, L
hd GuRahatt - 783 GO03., o
J ) - . ‘ h l
'N0.D.12016/1/89/(1)/ . AJ N
The birsator, R BT P
Caentral Govt. Health Scheues, Ty . T
Dte..Gonoral of Health Services, SRR
N:.man Bhawnn.uw Lolhi~110011. ' R
-t R
8ub 1 Apptoval Eor A txavodl o ngmy, Y .“:‘*
., . ? . I .
Sir, toe | e ki
. Q:: ;‘

Encloacd please find herewith co;y of 2 uﬁim& mpw g 5;;‘}3
' ‘
orl alongwith ocur permission letier to Sct. Ajanta Cupta w/@,

. 8hrd Bimalendu Qupra,-Sr. Accte. UfO Lo A0 LA & B) ,@mmmm
| for Apollo uosu.tt:al. ennal.

, As DE. K. rodht, ¥D,Cusahotd sedical cmm{p He:rpﬂm}g

gertitied, tho patient roquicac tu attend dpoilo. Meap&kaiaﬁh”ﬂ ‘VT

nnay - ¢ 1mmd1nr.ely with w0 escorte by Aler which in moiwx—: . ‘ivt .‘T*.
toly ewncmual £0f tho condition of whe Muanc s povge P LE 'f T

che incumbant hasjy:mn eeMmiteed by we to antanﬂ eho snm ’mzr,": i‘
pital on 1429.99 (Viuo oncrusod levcor). -
Pormiosion Lor Alr Trasocl may ko gionted ccmido&‘umw s
tha” qetorioraung condition of tho atientean & smml m«aé’
] :
Appx:wa.!. Lor alr tcavel is p: TOngly ToSTTrond eélo 3

r
I
1
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Yours Ea&Lhtuily !ﬂ
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‘ 1

€ Ly, I, Cad b "» '& - ,'-v;
Joint. Lircetoro ;:-««4 S
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1. The Agcoun.ant VUcnora, (AuB}), B .
Agoain, Malaamgaon, E::l..ulm,thnmhateé? ‘ '

2e¢ 8hri RBymalondu Qupte,
0/6 tha aa{asr), Aoan~, Gu-ahati-39,
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N0.S5-11011/16/94-CGHS Desk-1T/CMO(D)/CGHS(P) ;
Government of ‘Indja
Ministry of Health. and Family - wGlfare
- {(Department of Health)
LN .. . Nirman Bhavan New Delhi
T ' Dated the 10th Jnme, 1997 .
. . .‘: . . i wioT —_zr\
OFFICE MEMORANDUM
Suuzect ~ Recognition of prlvate hospltals\dlagnovtic centres
: under ' CGHS, - CHFNNAI for specialised and qeneral
purpose treatment and diagnostic preceduces | and
fixation of ceiling rates -Regarding.

The undersigned is directed to say that the issue of
recognition of private hospitals for - treatment of CGHS
beneficiaries under CGHS, CHENNAI and fixation of ceiling rates
has been under consideration of the Government for guite some
time. Tt has now been decided to recognise the under mentioned
hospitels/diagnostic = centres for different specialities
(trcatment/diagnostic procedures) mentioned against their names:

1. K.J. BOSPITAL Pvt LTD, 927, Poonamallee High Road,.
Chennal 600084 o ’
All purpose.

2. TAMIL NADU HOSPITALS LTD, Perumbakkam, Chennai-601302:-

Aill purpose. . S
aéjéﬂhPOLLo HOSPITALS ENTERPRISE LTD, 231/22, Greems lLane,

"~ Chennai 600006:~ - ‘ :
All purpose.
§ 4., RAM CHAIIDRA MEDICAL & RESEARCH CEBTRE, RomCiundra Hogur .
: Chennai-600116:-
All purpose.
Y 5.  WILLINGDOM HOSPITAL, 23, Pycrofts Garden Road, .
g Chennai-600006:- '
All purpose except Radiotherapy.
L5, TRINITY ACUTE CARE HOSPITAL, 33, Desika Road,
; Chennai-600004:-~
i Nephrology} Cardiclogy ‘and related diagnostic prpcedﬁre.
'?\K- CANCER iNSTITUTE W.I.E., 18, Sardar Patel Road,.
i k\\\gfennai~600020:—_ ' C “‘@"
A Nger diagnosis and treatment. ‘ ;
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 GUWAHATI MEDICAL COLLEGE & HOSPITAL
OBSTETRICS & GYNAECQLOGY D'EPAR'J;MENT o

Hoapltal Repgn No. 7352/99 dated 16.08.99 . :
Hospital No. B 14107 dated 16.08.99 - I 3

/

Date :-'10.01.2000 -

- 10 WHOM IT MAY CONCERN ~

- This ‘is to certify that Mrs Ajhhfaicuptd;'age 34
years, wife of Sri Bimalendu Gupta, :
Hospital, Chennai, on 09.09.997
HospitalL‘she is advised to
for follow up. |

was;:éfer:ed fo Apollb‘
As. per' advice "of Apollo -
go ‘to Apollo_HospitéL,'Chennai,

She is medically fit to trével by éir both;ways.

ceen

2-(Two) escorts are allowed. T

Approxima@e estimated cost of invéstiga;ioﬁ’/ftreat- .

ment is Rs 30,000/ - (Rupees'Thlrty,Thousuﬁds)‘only; The cost -~ ™"

will notfbe‘bq;ne‘by thé_GoVerannt of Assanm, o SR

. (»Dr R_ 'Med,hi ’ MD) ,; F
| | ;4sslf._1?vo/?x{oc . 51;47_
Deptt. of Qbsts. & ‘(_'[)':‘:i",-lﬂ, f |
| (u‘u;va'/m{i Mm‘u_..‘. i



ANNBRE - gy

MOST_IMMELLATE 200 /
COURT_CASE - AN

~ NO.C.14012/14/2000-CGHS /D1 o v{
b . Directorate General of Heslth Sexvices
o “N{ rman Bravan,New Delhi
v dated the 2%
dO
\~

The Joint 0 rector; S
CGi~lS,!\nandakuteer, Path,Zoé,
Narangitenale, R7GIH, g Road,
Guwahati-781 no3. ‘

Sub:-00 AN 149 /2000, CAT Guwahat Bench Sh, Bimslendu Gupta
's Union of India and others, - T B v

—

Sirg

Please refer to your letter No.C, 12018/1/97-98/832
- dated 16th June,2000 on the above subject, I am to convey
- the approval of the Govt, to the aiy travel by Sh,Rimalendy -
"2 Gupta al magwl th Tis wife Smt.Ajanta Gupta to and fro Guwahati-
- Chennai for the follow.up treatment of his wife, - Lo
"2 L This issues with

the approval of JS(J??\)vido‘ Dy. - '
‘No,94- Court Case d o '

ated 14,7,2000,

o o | . ’
fours f althfully, v

UM 1118
‘Z/\/a.MJJ( 225 ’,

o ADR(MRS) LYncvapIun )
AWDL. DEPUTY OERECTOR Gy ERaL (HQ)
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Dr. DEEPAK ARJUNDAS
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8 1 Apolto Hosp Tix @ 41-6419 AHEL IN
-4 Oftice 1 19, Bishop Garden, Chennai - 600 028,

For Appaintmonts Contact :
8293333, 8290200, Extn.: 2449
8553434 / 8553117 / 8553122
For Emergencies Contact :
6411772 / 6411657




Bk Apollo
{ ‘Hospitals
#% iChennai
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. Dr. YEEPAK ARUJINDAS o
- MO. (Med) DML (NEURG)) Dip, Netrs ) o ) FR.SH, (Lon) FAIMS
CONSULTANT NE.UFiOLOG‘IST} & JEUNQINTENSIVIST
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Hourologlat : -~ Dr. MUKUL V Rf

PY e o N
|udr'\pnl nfpol!oHofq e T

Apolio Hospltal M., 0.M oy .  Mathurs Road. Samd¥ihar ©
< : \"‘J . How Dalhi 110 044 '
v w A1 :
alta ! NQ uro phys lﬂl], S Phone- 6925050, 6925601, Exin 1040
A Aptollo Hospatal, Fax91.11 6823679
ady ' Coasuliation dany 9 00AM tot UDILA
Pl :

:oloEx Society of India ~ Apollo Cllnl'q
'mn Cpilepsy Association 13 Hew Rajdhani Enclave, Vikas Mag

diin Academy of Heurolo - 4 ) (a Ocihi 110 092 I V\’
( " gyj "\"(/ \\7 Q,-«LQ 6\74 J

Consultation® Thiurs only 7:00 - 8:00 1*1
for appoiniman) calt 2222146, 2210824

Resldence )
1376, Sector 37, NOIOA, 201 303

. ) N . S Phone fiom Delhi 1 914575440
7 7 (Wi [ ) Ftom outstalion : 0118-4575440
' s J . © E-mail mvappafiivsalgom
. By appointment only
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' . : N Sana Vihar, Mathuea Road - ’
o . ) , B A New Dathi- 110,044
. \f M/\Q (HOW\L? fmsrl—c » P L el 642 5058, 692 5801 /1 b
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INDRAPRASTHA \q,
Yo | HOSPET_ALS

~ ~'A' \

. ' ;‘ :‘;E‘ ii 1: .

L1 September 2000 - i“' ‘5
i L et
mwnomrmm CONCLRN A

Re : Mrg Aj:m i (mpm, Hospital 1D No 1\10029221 .

This is to state that Mls Ajanta Gupta is sufl”ermg from ? Osteopema and is requlred to
- come o this hospn(al for investigations and revxe\v IR :

An amount of appro: <1lmtely Rs.60, OOO/ (Rupees Sixty Thousand on|y) would be
- needed for the investigations and hospml stay. - She'is also advised 10 avoid long
distence travel by road or tugin ; it is preferable that shie travels by air along with two
escorts. ‘ ‘ N ' : '

C f\o\kd bl !
9{ ¢ e 3
X@ TPRMUKUL VERMA
k Senior Consultant - Neurology
c | .
.
! ulﬁ l P

WORLD CLASS HEALTHCARE'

* Aats ; Lorlto Vlhar Delhl Vlclhurd Road, New Delhl 110044 Ph '692‘3858 6925801 ch :91-11- '823629
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The Accomntnw( Oe\nsnl(A'”) Azcam,
MoLdangmon Beltola, L
Guwahnti~ % : o

; il *| Bl

L .Hx;' | e

. js“bj cts Applﬁca 1on o payment of Afir fare
i Li' to attend hospitall for roview of

| .,ﬂ, '} treatzent at Indrqprastha Apollo .

. -'}M . and ncﬁicnl ndvaicee, ‘ §

Sir,

With referonce &o:your No.Admn=11/Moed. Adv/

Vol- II/BG—MDI/TA/ZOOO—OI/E‘U dmted 24.10.,2000 regarding
sanction of Medlcal Advance of R6.48,000/~ to the Medidkl
Superinteudent Indraprastha Apollo Hospital New-Dilhi
for chatment of Mre.Ajanta. Gugpta on medical advicoe dated
11.09.2000. she wag provided treatment as per modi cal

advice Of Dr. Mukul werna wmder Dr.R.C.Arora upto 13.11, 2000
But due to Wdue remarks at "HE? mypig utilisation of fuwnd"
by Sr.Accounts officaor §/¢ Fnit P11 on 24.10.2000.Th e
Apollo Hospital New-pelht has not hand over any bill or

rofund thoreof., After review of youition of the patient
pcalth condition it wasg further adviged to report after
§bon§hé2§fth bed rest . ang avoid sun Yight, o
I therefore requout your to kind)y o the

needful so the patfent can rerort to Arollo Hospital as
per CGHS order dated 24. £.2000 uﬁ&h Mr fare with escorts
8g por advice dated 11.9,2300 nitLout bny lnpses. The
present treatment and &ir fare &L under CAT Guuahati
boench dated 31, IO 2000 utder 04 To. 36°/¢OOO 1t 15 alco

| ?roquested to releare all t%Q outstn'ding clnim includin &
T.A. amounting to Rs.81,147/- ;JUU holtage D A

_Fnclo: M.C.dated Y oy ,_réithruily

13.11.2000 | S /Xﬁ:
Dated, Quwnhati .. . ‘ ' o %ML_/
tho?fﬁﬂhv.zoooummwnh_ o ;Ef.( ; 7"u Gupta)

Sr. Accountnnt
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..MRCP (U, K)), DIp, Cardlology (London)
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", The Accountant (-,onaml l)kE) Mwn
! . Maidamgaon , Beloth (3 ahah 29
' J]I
) ' : i
i - i?l ;'l--z-la--
i Subject ! Air fara and mndv‘al advance for "’VIPWIIIQIBJUJ’]‘
! Indraprastha Axollo |, New L)elhl*

i

Sir,

. I beg to.invite your kind altention lo DAG(A‘“)'Ieller No.Adinn.2 [/ BG-MdlLITA/Parl-ll /
‘2000 01/1000 dated 08-03-2001 and Letler No.Admn:2/BG-MdL/TA/Part-11/2000:01/837 daled
22-02-2001 on the subject the facls slaled In the above lellers 5 nol correct ‘and fabricated . |
iﬂo 10 mention that in reJaf_d {o_revigw of trealment.as per medical advise of Indraprastha -
Apello | New _Delhi in Fehrumy 7001 ferexved by /\dmlmairauon 2 Secllon n Novembor 2000
which s telated lo OA No.368/2000 and intoniivially delayed Teview which was. (ixéd"on 20-0277 |

[ .r)o1 was cancelled . As per medical advise Mis,:Ajanta Gupla was nxammed by House: " !
Physician Dr. Dilip Ghosal on 12-03-2001 on call and’ advuso to report to attondmg F’h;ciruan of . i
Sindraprastha Hospital soon . It is further requested lo pxpedlte the outslan(lmg clalms and o v wr
et e amoutl, A

| In view of the abovs , necessaly sanclion at-':hbunting lo Rs.48,000/- Tor air-fare and
“approximate amount of R5.30,000/- may be requxred for review kmdiy be sancuoned and
' rplmﬁn by 20th Iarch 2001 so thal I can able lo procead soon S '

Ded col 17-03-200) L Yours Ianhfully.

[‘ cl. : Medical cortificate daled 12 03 2001
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v Do.: Dilip Ghosad], DL, 1.5,

"GU"!AHAT.. ASSAM L
Ryqgd, No. .._Jam) Dat@ ‘;? 0} POOi RO

'Of Apollo Hospi tal Chennzu. & Delhi;

: . . .’
]
i

Pbom I 54320'0 (R} g

l‘o
o
'4.‘..":

To_ Whom. I:t May ovn.cem
. ;T}ﬁ.B;:iB to stz tlmtt MW’

ﬁjanta Gu talage 35 3' :rs mhmiis“
suffer:i.né;’ fx;om Osteopé.ﬁia' connective
timssue, diaorder ‘with other ailmenﬁs T -
:aince 02 02 98 ig urder troatmem ‘ - |

I‘@ is not inpmving,she is exam.me , .
af her residence on call, considering B f
L.he seriousness she ls:admce to AT "
t:uend Apollo Mospital,nelhi soon ;
fo;r review/investigation.she is) aléo -

advice to aveoid long dif*tzmcc trew ol
by Road or train ‘I_ravel by air both

L e —

ways alongwith two csoorts 13 necded.
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To
e l)y Accountnnt Qenernl, (/\dum)
wn e Acconmant vienerns, (/\nr) ALITITITY

iv .m! uu;, Wil “U“U, d,
Guswaliati - 29,

Subjeet : Payment of Medical Advance and Air trave) adviuice (o altend Indragn astha

Apollo Horpital, New Delhi for review of treatinent as per medical advice
~duled 13-11-2000, o

NTW
With reference to the aubject an per your direction to provide €113 doctor
. lo my residence, the matter tuken up with Dr, B. Saikis, Jt. Director, COLS, Guwahati

over {ix as woll as-matler discussed with hisrover phions and refugod to provide doctor

to remdence.

Despite reminders no medical ndviuce ns well ws ir iuro advinice wag

nmctioned na por medieal advice dated 12-3- 2005, wherens medicnl mMuxce for -
trentment is being made in otler cases, 4 o R L

{

In view of the facts, due to non-netion in lhc pnﬂ ol' CQAUS ng \wll ny.

wdininistiation, Lywag compolled to ¢ull tho other doctore to look lter tho pnuom As

per e udvicw of Dy, J. “. Barunh and Dr. D, K. Ghosal, [mlwnt to nltend lmhnpmslhu

Apollo Hoapital, New Delhi e dintely, “The medicenl mlvmcn ited 28- B 2001 ‘and
30-8-2001 verpectivoly nre encloaod for sanction of medicnl mlvmuc Re.60,400/- and

A Lo ndvance wmounting to Rs. 8(711()()/- Lmdl) be smuhoncd at the ex"hcm lo )

kindl i

'ncdxtnlr' the patient Lo allend thr‘ Imlr'qn ‘ullu Apollo Iloapllal Nc\v Dclhl
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< D Dillp Kwinmar Ghosal, DHMS

. | Phone i~ 543200 (R)
~ Guwahall, Assam '

- Regd No. 338 (A)

Date :- 30.08.2001

TO WHOM.IT MAY GONGERN

Ihio is Lo rlato that Mre Ajanta Gupta, ﬁgé ‘d'bo\il 86 yonrs, is swlfering -
from (Jummctwo Tissus Dinorder with Oaleopomsm m undur trontment of
Indraprastha Apollo Hospital, New Dolhl .She is. advmed to report to Apollo
Hospital, Dolhi, on 12,08,2001, Lonmdmmg her dolenomting condition nhn i
furthor advised to report Apollo Ilospltul Ddlu fm ,mvmw “and Lmatmont as’
por their advise on 13.11,2000. She is advisod’ Lu aVOid long clmtnnco travel hy

road or train, She is fit Lo Lravel by ALr both wnya wah pscotts and if mqumd f

to avail strotchor with Doctor, T mthm‘ dolay nmy mvolvo xmk L Lho patient,

hpsal
i a
lQ) '
(ur D K Ghosal)

lfr{‘ ,()’

1r >t)n;|\"\"..|-(/nm ’

Jhugd, 0,35 4
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From~ Mrs, Ajanta Gupta

wife of Bimalendu Gupta

o/0 the A.G, (AXE) Assan
Guwaha ti-29

Dated Guwahati the 1st Jume,Ol

o h f‘
£

. .ﬁ»The/ Accountant Gemeral(A&E) Assam,
M4 dam gaon, Beltola, .
deahati-29.

Subject W.P, (C) CCC/EOOI

Mrs. Ajanta Gupta
I versus -

_Union.of‘Ihdia & Ors.

Sir,

I have‘the honour to submi t herewith a. copy.
of the Hon'ble Gauhati High Court order dated 25.05/2001

~in respect of above writ petltien and to request you

kindly to accord sanction of medical advance of R8.30 008 /= ..
and air fare advance of Rs.AB 000/~ fbr both ways Journey

to attend Indraprastha Apollo Hospital, New—Delhi for

review of treatment The pa\yment may kindly be made

through my hueband shri Bimalendu Gupta of your office,:

Enclo: One copy ol the Yours faithfully
? .
Hon'ble Gauhati High kfhaAQJk ufaﬁ' oqoelzgo(
(

Court. order dated _
25.5.2001, V%ij rs. Ajanta Gupta)
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-yoersus-

1. Union of India

represented by the Comtroller and

Auditor General of India,
Bahadur Shalt dafar Margy
Indraprastha 1PO, Post Bag Ho.7,
New Delhi-110 002,

2. The Secretary to the govt. of India,
Ministry of Health. &, Famlily Welfare;

New Delhil.

3. The Comtroller and Auditor Generdl
of India, Bahadur Shah Zafar Hargy

0 f
C;-'\) . Indraprasula 1po, Posot Bog N0~7,
R New Delhi- -110 002.

v

o The Accountant General (A&E)r
Assam, Hoidamgaon, Beltola, ;
Guwuhati -781029. o L g

A | &

N Oy

5. The Joint Director,
Central Govt, Health Scheme(CGHs)”

- Andnda Kutir- Path, 700 Tiniali,
Guwahatd- /81005. : v
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vARdvocate
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prayed{for should not be issued; or why such Furthe

Scrial l)ulc I OHICE MO, nLjrotto, vewee. . -é( :

No., With signature : Voo

' , ) i

. .

UDIGLE. b

The lon ble T, Justice 1.5.84ingh. H

. b

-5-20V1 - Heard Mr.GC Garma, learned counsel for hj

the pekitioner,

Let the records be called for,

LQL a rule issue calling upon the res poxi

i

]
dents Lo show cause as to vihy appIOpriate writ as ¥

i

t

i

:

1

or other oiders should not e passed as to thig

Court fnay seem £it and proper,
' |

i
month,'

|
3
i
g
The rule is made returnable within a g
i

The learncd CGSC accepts not fce

on behalf 01'
the re ,punclellt., R

!
11

notice is .
ixtra coples of the writ petition ohﬂl]

and as such, nn formal

called| for,
be supplied ko him by the learned counsel for the

petitipner dhiring the course of the day.

4y

I

Vi

Afcording to Mr,Sarma, the patitioner hg

not bepn qivFn/affordeg”megisnl.auyance as well as |

e
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25=5-200} trandqlling advance as soli;mt for <193Plte
“=Contd. related sanctioned order for her treatment at ').t‘!_-:’_
. Indrjprastha Applo Hospital New Delhi. The ‘ /
related ¥»d approval and sanction ofder find; ?}
,\J;plncv in the document  marked Annexure=4 to ~ ?%
~ the rritpetiti'on. I have perused it. In my f"ii';
cons .déred view,the petitioner could make | f
out h prj"ma facie case for an appropriate _ f
| inteyim oule’f and (linu,tion&&‘epinq in view 3\’
ol : of the fact that the pet.itioxmr has a legal .\;
e ) righl to have. mndical a(lvancf‘ 10\' :elJ as li’
Hr__tnvel ndvnnce as oOU’;ht for by her ?
. Llno\v;h ‘her ‘hushand from the 'l; "’l(l, )3: ml?horlty l}
o dwnnan being has a Light to live and '
A g)J\/muv,.ive on'Lnis beautiful .ea,r‘th/:- I!r
f«- AR ] N )
! In view of the avove position, I :
Lo~ \ ’;’Y/ N~ dire!(,t the respondents pérticulnr'lyv "
ly-r' © A ' : pondcnt o4, the Accountant General(a&E)
| w PR :\m, Moidam~Gaon, Beltola to ma}e payment '4
/ 2 - of t:he medical advance as well as air travel :
\0 ,./ . advrmceo to the petitioner as per Annexure- -3 "
\ .~(/“; : s oLl ijcjal letter dtd.15.3.2001 Lssued hy the
L~ - " . | Senior I\ccountant within' a pvriod of one’ f
\/ | et week f£rom the date o£ receipt of this f,
\~ ~ _ orddr, The petiticner shalld obtaln a
/ | e réified copy of this order and submit the :‘
‘ Al. : . s ame; before the authority concernefi for ,
l,\/)' . doin«; the needful 1n the. mat tery :mi pér ordeyx s )
‘,/(q ' ' of this Court, This Court hOpe/‘and trustg’ :
l} ' thap the Resp.ndent MNoe.4. shall r;?‘r‘&:ainly v ",‘
g \S do tie needful in the matter to secure the . '
endp of  justice. , . ; ‘
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Date of application for
the copy,
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e gRT 73 A Kt
after

Date fixed for notifylng
the requisite number of
stamps and follos, -

22,

mr-m"{mmmmm@m, o "

:ﬁ@ﬂ&wrﬁrﬁ%a
1 aftw

Date of delivery of the
requisite atamps and
folloa,

f’v‘h-v T
“l ‘n'.'{'.'ﬂ,:

l:‘:;’k
l : (i

qma TF A H Ry
. wRER dar f

t)ato on which the c0py
éwas raady for delivery.

Kiccd a’t afRfy 23 H
after

Date of making over tha
copy to tho epplicant.
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(HIGH COURYT OFASSA

IN 'THIE GAUHA'L

HIGIT COURT

2R B 8001

MIZORAM AU ARUNACHAL pm\uas;i )

M.C. NO. 816/2001. IN W.P.C. HO.

M1 NACLAND :MEGHALA;{ AsMANIEFUR :TRIPU.. A

3660/2001,

Mrs. A-janta Gupta, W/O Shrignimalendu Gupta, an‘emplofee

in the office of the commissjoner Hills & Barak valley

Assam Ghy.

1

Resident of Borth; \)’UL mill l(gg‘\d, Ulubari, Ghy~ 7

-Vg-

Union of India

~nAnd -

Union of India,

and other s

...letitloner,

+ ¢ Respondenta,

represented hy the comptroller and auditor

General of lndia, BDahadur .’Si'lgh Zafar Mary, Indraprasthn
HPO post Bag No., 7, New belh1.~110002

The Secretary to the Govt. oi 1ndia, Ministry of Heé bh

& Family Welfare,New belhi.

TheAccountant General (A&E) gssam, Moidamgaon,Beltola,

Mrs. Ajanta

Assam, Ghy.

ananda rutir Path,Zoo liniall

Gupta,

¢

| Ghy- 3.

W/0 Shri Qimalendu Gupta,
of the office ofthe cbmmissiéner Hills ahd

Thedoint Director,Central Go?ernment,uealth Scheme

es+ Applicants/Respondent:,

sarak Valley,

Regldent of Borthakur Mill Road, Ulubari, Gh1~7

oo OpPp.Party/ Petitioner.

Contd..2/ -

.%;

"an emplovee
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Data of application- for ailler Date of delivery of the Dato on ymph Ha rnny Data of making over the
the copy, Dato fixad for notlfying

tho requiaite numbor of

toqulsite stemips and

was rouu/ for dollvory.

copy 1o the applicant.

{loa,
stamps and follos, folloa

i
o D
1t PRESENT: 3

THE HON' BLE MR. JUSTICE JN SARMA,

For the petitioner :~ Mr, G. Sarma, Mr . H,K,
For the respondenti- Mr,D,

V)
AS

Barmah, CGSC.

Q;ate:-lo 8.2001,

ORD ; R

"The 1ast Part of the or~er daFed 24.g.2001 pass2d by this
court in WP(C) 3660/2001 reads ag followqg- ' '
“In view of the above position, I
particularly respondent No, 4,

direct the respondents

the Accountant General

(A& E) Assam Moidam Gaon, Beltola tp makepayment of the

medical advance as well as air travel arlvances to the
petitioner as per annexure- 3 oificial letter dtd,.

1543.2001" issued by the
period

senior Arcountant within g3
of one wiek from the date 0{ receipt of this
‘e petitioner shall obtain a- Certified copy
of this order and submit the same bg
concerned for doing the

order.

fore the Authority

the matter

a8

needful in” per

trust that the
respondent No,.4 'shall certainly do the needful in ‘the
matter to secure the of Justicé."

order of this court.rlnig court hope; znd

ends

.

Contd..,3/=-

b b 3 i ad o, are
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Date of making ovei the
copy to the applicant.

-central Adminis traflve Tribunal ‘and the
Trlbunal has

in the orde.

Accordinjlythe OLder quoted above sh311‘

.
i

This.order shall stand v

G g_\.n.(_.

Mioc C

Compared by

&‘uou u'n
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o - OFFICE OF THE ACCOVNTANT @wmmv CABI), ASSAM
¥ MR ARE 18, umzzmuom = GUWAlm Ii-29
' 1“ ‘cd- 20 04- 2001

v MoAdmn1Y 17

" memo clatcd 16-04- 2001 rcgmdmg grant of advance (Air Farc) and Medical’

Advanco in conncetion viith Lis. wifo ireatment

f Indraprastha Zipollo Hospital New

Uelhi Shri Bimalesdu Gupta, Sr. Accit,, is hcrcby nee again informed that, since heisa - .

CGHS beneficiary, he should obtain the csw\ml ity certificate for ‘Alr Fare from the

CGHS Authority or from Guwahati Mcdical Collcgc IIospllal Guwahati

‘ for Iv‘cr*ml Advance from the Compctent A....xonty and subnut thc same to this omcc '

for gz nt of T.A. advance (Air F arc) and Medical A(.vancc as ptaycd for.

zmd an estimate

e iy further directed to contact an(l comull CGHS Doc(om as 'md whcn

necded and in case of any exigeney he shoul;“-: npproach the CGHS Authority for

deputation of Doctor to lis residence o C\ammc lhc paticnt as requir cd undcr CGHS

Rules

In this conneclion his atiention ma oc drnwn o thc AT Oxdcrs dated 29
2o th 1vLuch 2001 in disposing the OA No. ?)8/ 1999 nd 177/ 1998, |

SR. DEPULY ACCOU

{JANT GENERAL (4)

1y T

Pt vt oo . ’ ' !
L O e

Memo No. Adu-11iG- MDUPI 1 2001 2002/18;;‘_-. A

Copy to Shri Bimalendu Gupla 'Sr, Acctt
Record ( C) Section.
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T s S T T
The Accountant Ceneral (A&F) Agmam—= ; R T CE TN
Guwahati-29, . PR ' / j:;bﬂﬁéjg
i - Subject: Requlred Modical advanco and treatment '
- ;ﬁ rvelatod ALr Journey faro(both weys) to Dolhi
EEE for roview of tewvatment os per advise was due on- -
v - 124,2,2001 -

S With referenco to your'i/c DAG(A) moemo.No.Adnn~II/ ° |..
AG-IDL/P e T1/2001-2002/18: datod 203 4.2001 on tho subject, I en e
v rhate thay 4s per C&AG's lettédiyou have macde compulsory . . !jﬁﬁﬁ
CCM3 treetment and deducting contFLbutuon and funding ¥o CGHS P 2;0
Eﬂ@ahati withoﬁt.my~conébmt. HencéJit 18 your duty and regpongt ;? .
1bliity to get aay information in‘regard to treatment as o
}squired from CGiS directly., It ié7further_statod‘that in many -~ ||
occassion 1t 15 noticed that Shri . R.1.Sen Gupta Wehfare officer L

- initiate to do the needful, whichis covered under duty and R
responsloiltyiof thoe Welfare offiéer, but in my cage he 1is rot s &?‘

actod accordingly, Kindly do the needful i this regard, to ."f
provide oi. depute speclalicst doctor of CGHS related to illn@esv'f. i
“OmsteoporosizZ and yeur r¥quired certificatdlon, without any [
lapse. - y
“in regard to CAT order dated 29.3.200% of OA No. .
298/1999 and 177/1998, the dec'sion will be intimated to you, "
‘ SRS IR N o '
Pated, Guwahat i . Yours faithfully
27.04.,2901 ..G&g ; CERS
. j (Bimalendu Gupta) ' v:?t
‘Rép{j>\><‘ B Sr. Accounta:mt R S
opy to ﬂr.B,saikia,Jt.Director,CGHS,Zootiniali,Ghy-}. with B e

reference to DAG(A) lettor No.Admn-II/BG~MDL/Pt-II/2001-2002/~ I
.- 16 dated 2004.,2001,you aroinforming that. the troatment of My -».. U~
15 over on tho dato of reforing the patient to Apollo Chennal

01 9.9.99 and she 1a now undor treatment undor Indraprastha ,
Apollo Hospital Delhi,all details availabhe with A.G.(A&E)Aesmy B
Ghy o AG(A&RE) Assam RunuBREER yxEx kx directed to collect Medical "~ .. .
-estimate cost of troeatment and escentiality certificate for Mr 7
% Journcy with escorts and deputation of CGHS doctor ta my
§ resldence 4n this regard. Your instruction to AG, Assam. dated e
25,10,2000 alongwith letter dtd 26.6.,2000 and Covt.OM dt 73,000
not. forllowed accordingly, Mndly send youstdecision to AG(ALE) i
Assam, by Fax by to-day ( 27.4,2000) positivelt so that I cam - "
get.\theﬁguj)tice. \"r}‘:mi.\g A ocioy advise s dy o) \WMSJMMJ lo)
Kol o , . e Y ‘ \;.. // s
¢ Thish b, ?Q4Y%K§iﬁﬁih. ( Bimaf%1du460pta)

. ”“\“w\-‘,v”""‘"- e o _,_ . _,_ B e CLI YT
e e CCUHMICATICN, FEFCRT skt | B J -
| ‘ - ;SMTE Tlmé;;le.Qd.Z? 12:00 '

COTEL 1MLt 03317209198 | S
U FEGUNRCORGHY ' -

L e ST VI L ARATION RS PAGECST  FETULIS
R . T ' o
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io
. The Aecountant General (AKE ) Assam
Guwahati-29
P°
Subject ; Payment of medical '-xdvance air fare and copy of C .J(MA} Rules
1944, ,
Sir,

1 beg fo state that my application dated 28-08-2001 | 03-09-2001, 06-09-2001 onthe
Subject is not clear to the Administration according to the tetter issued by DAG(A)

vide Adma IUBG-Mdl/TA/VoI-II/2001-02/308 dated 10-09-2001 and AD. Vc

Record {C) No.AG(A&E)/Assmn/Rec.(C)/6-6/2001~2002/272 dated 17-09-2001 runs
as “For blaming the authority regarding non-sanction of medical treatment cost® is

concocted and just for divert the attentiorymatter related to treatment of my wife.

In regard to comment mads in para% of above letter as © Kedical certificate
furpished from private doctors are pot accepted”. I am to state that the huge
disbursement of amount related re-itbursement of ireaiment cosi , medical advance
of the advise of private doctors and treatment under private hospital - is made by this
office. As per e.g. the name of officers / officials we given herewith for whom the

payments made.

1. Shri Bijit.Kuniar Das Purkayastha , AG/Sr.AO who was given treatment by private
nursing home and private doctors at Guwahati as well a5 payments were made .
Whereas the GMCH have the same facility of treatment, 2} Shri Barun Chakrabgrty ,
Sr. AD received treatment for family members in private hospital and later at Apello
Hospital. 3 } Shri MK, Chandhury , Sr.AO received freatment for his mother at
Apollo Hospital Chennai. 4) Shri Rupak Lal Sengupta , Weifare Officer recetved
treatment for dependent family members at Apollo Chennal. 5) Shri P.X. Sen , 5r.AO.
6) Late Ashis Baran Sarma , Sr.Acett. who received treé:mem and died at local
private sursing home Guwahati and the payment of the treatment made.accordmgiy.
7} Master Ashis Thapa Son of Shri Swan Thapa . C/T who was admitted at Apollo
Delhi and payment made Rs.2 lac and for further reqmre@en‘t ?D{ Rs. 1829 lac was
made with Head Quarter . 8) Reference has been made[mn regard-to Court case,»
patient named Shri P. Holoi was given air fare | freatment cost with escorts fo
Indraprastha Ayn"n Delhi. On verifieation at iz legrnt ihéi‘_f: Mﬂ. Haloi iz not an

employee of IA & AD , Central Govt. organization nor an employee of the State of

N T e -~

ey



S X Arsam, Whereas, freatment slip atftached by the departient is not clenred the fact of L
4 | treatment etc. 9) Smti Sabita Das | Sr.Acctt. wife of Shri Kalayan Das was treated at o

was borne by the department tad others

In view of the facts,the sbove officers are given ndvantage in regm'd to trentment
under private doctots in pr wa!e hogpital / nurging, homc,whewm aame ;\n ocedure has

T o beon oyMus, Gup
not(followed in regard to reatment / review of treaiment/as par advige of Apollo

doctors as _wel[ a8 attendt,ng physician at Guwshati . An aﬁested copy of Apollo
o ~ advise dated 13-11-2000 i enclosed again for your reudy reference, followed by
vy . . medical advise of Dr.J,X,Baruah dated 28.8,2001 and Dr.D. K, Ghosal

dated 30.8.2001,
In regard to medical claim subm\tted by Indraprastha Medlcal (,orpox ation Ltd On

19-06-2001 with original copies of bills is suppressed to me and charged . Mrs. Ajanta
. Gupta was freated smce 08-08-91 till date in various hospitals in India but not geffing
improve due to delay of treatment by the authority for non~samtmmng of medical
advance as well as air fare on medical advise to report hospital resulting damage of
treatment , human life . In regard to Ministry of Healthi approval - | dow air journey
efc, the reWésetitaﬁons rejected on RR-0 R-Rool and €-3- Kool | The facts of delay
» negligence whether in part df depaﬁmem or in part of Apollo Hospital doctors may
kindly referred to Ministry of H & F W Delhi , € & AG of India to consider any
z f ' o ‘ enqhizy under CBI, CVC and ateam of medical expert for justice af the eartiest,

) : A ' : 3 Yourg faithfully ,
L S RC\°:~ Med: Advice did 13-\1-2000 ' ours laritully

b 7 Dated " Sept. 2001

ad N : Sr. Accountant

vance copp for early comsideration for approval of Alr journeys

on medical advise as above and to examine the facts of degay o?y

treatment :

1. Secretary to the Govt. of Tndia,Ministry of H&FW,New-Delhi,In
f.his regard my application dated 07.09.2001 klndly be refer %o.

2. e Comptroller and Ruditor General of India, New-Delhi, -Z.Kin,mv
refer my application dated 13,6,2000,

3« The Accounts officer 1/¢ Record-C. This is with reference t
letter dated 17, O,,(MOOI ( e to yow

i

(Bimalen du Gupta)

= privmé hoépitn] at Guwahati and later shifted to Apollo Delhi for treatment and cost M

T AmA A e O




QFFICE OF THE ACCOUNTANT GENERAL(A&E): ASS

MAIDAMGAON:BELTOLA:: GUWAHATI-781029

No. Admn-L/BG-MDIZTANol-1172001-03 30 8 T Dated 10-09-2001,
e ,

As regards lnu representation dt. 28-08-2001 and 03-09- 2()()! a copy of the refevant
pomon of the CS5(MA) Rule,1944 and a copy of the GO circular d1.26-03- l‘)‘)7 are enclosed

herewith for his information, A
I:t\; ‘ Further, with reference to his representation dated 03-09-2001,Shri Bimalendu Gupta,
‘ St. Accountant is hereby asked to fumish the following information/Certificates for further
p: : neccssary action in this regard :-

' G 1. Original Advice slip of Indraprastha Apollo Hospital, New Dethi dt, 12.11.7000
xrt , : . (referred in the representation), without which it could not be ascertained whether
| any revicw treatment was advised or not.. .

2. Review treatment — i not obtained within the stipulated date and if it exceeds the

}"‘,"‘ reasonable period - necessary opinion in this repard ia required to be nbtained

_> from the CQILIS Doctors/Clovt, Spccin‘liul ng per Govt, of Tndia, Min. of 11 & 1.\
O.M. No. A.60011/1/98-(GHIY)Y DL, 26-06-2000,

3. Revalidation of permission for review treatment is required to be obtained from

‘this office as tho validity period of earlicr Permission letter hag ialrcvady been
expired. The same permission 'mﬁy be accorded on receipt of the opinion from
- C.GHS authonty regarding review treatment. o
4. Medical Certificate furnished from pnvatc doctors are not acceptable.
'Esscntiélity cettificate for grant of Air fare etc should be obtained from the
CGHS Doctors/ Govt. Specialist.

5. Application for TA advance is required to be made in the prescribed form
-, authority otherwisc he may apply for entitled Railway Class. For both ways Air
Joumney, separate ccertificates for outward jJourncy and inward joumcy are

required to be issucd by the lrenting physician/ hospital of the lcspcui\e placés

authorily.

Further representation without spcuhc certificate from Compete nt Authon(y for

55 41,20404+2001 & 27-04-2001 may be referred to.

%,' . Funher, his -representation dt 06-09-2001 legardmg lssuance of Deduchon
; © Certificato of CGHS contribution, $hri Bimalendu Gupta s hereby mlormcd thal thc CGHS
gm o '_'.-f * 1 Identity Card |ssucd to him as CGIIS beneficiary is itsell indicates that he is a beneli iciary &
i  deduction of subscnpuon towards- CGHS has been made compulsory from monthly salary bills
of all the employccs of this office w.c.f. May'98as per prescribed rate. |lence uqmmtc LCl(lllC'\lc
. is not required to be issucd i in this repard, however it iy certified that the dedue tion et Rq 7(1,
Yy

T has been made as can be testified from the salary statement of August*2001.

“ Enclo:- As stated above, a | { kb e ,
. . . Deputy Al countant Ge m‘ml(/\dmn)
i - Shri Bimalenidu Gupta,Sr, Acctt, ) '
..~ Record © Section. e g ()
¥ : Dy, Accanetant Generd (Adme,,”
: ARCILA R AT GO S
éUW Q/O the As:c.‘\unlnrm "..-'. ‘:c::\l (A&R)
PILL e
# Ascam. Guwahati
3

alongwith the essentiality certificate for grant of air fare from the competent

L 6..-  Estimate for granl of Medical Advam.c to be obtaitied from th" cotnpclent a

grant of A1r fare and Medical Advance will not be enterdained. In tlm regard this office letter |

JLRLINY
"

ik

oot
e .

s e o .-

;
]
4

[ -



-
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4 / Govermment ol todha 3y \
‘ P
i v Ministry of Health and Family Welle o
" l,:‘ ' Departiment of Hleabth . - ) .
i Nitman Bhawan, New Delhi- (i, L
o ‘ ‘ |
e Dated e 10.4,2001 \
QEEIGE MIENORANDUNM, - \,
E Nube lollmv “up treatment of . ('uxlq ll.i,z(;()_t\,/:g.rnmc.nl Huh'h S(.hcnm, h(.mhcx uucx i rccogmzcd hospunl.s
iy rc ¥ ldmu S IO H e i ‘f%’" ' ‘i"‘ i i 1”, ‘|‘,§
‘gi : 15 } ! ) ‘{:‘;iﬂ ';glg ;J‘;igg Li‘&l; I . :}g Il“ !l ! ;‘:g ']gl L, X ! h ~H:|b,/)l'l e
‘ ‘.. DL O R [ B A N
“. lhp uirdersigned i |s (Ill}cc( d- u)i;)f'c}(?«;! 0 ()Ihu, Mcl'n( landun Ngilﬁ\?% 1017/!/‘)‘3 (g_]b(l’) (lalul S
GEHIL RSl : fo Ii“'! .y : Vel
Vi ‘Sé‘])!(.ml)u 20, 1995 and t()t *;a ith i has been (de’u T n o“ ffy;nl!xc ofdcr m v::.,‘w qf"d'nnﬂ‘mulum
ot NERU R T il el e vt ‘4 K [
--'l:cm]s' laced by € umnl (mvcrf {calth Schemc l)cnu'lcnrlcﬁ A . ‘ AR el
i R g S L PR S 4

I
h.m now been decied Uml the C.G.ILS. beneliciaries will b Lll}_._,lblc for follow- up/lrcalmcnl

rcl"'mL (o Neiro Surgery, Cardiac Surgery (mclnduu. ‘Coronary ABgioplasiy: &'lmpla—nm
Cancer Surgery/C hunolhrcnpy/l{ddmlhrcnpy Kidney - transplantation,  Hip/Knee, replacement
Surgery and Accident cases in the same Institutions/Hospitals where the treatment was carlier
carricd out with prior permission of competent .m(honly 'l'hc follow-up treatment will however,

- be subject to the following condltmns -

. The reimbursement of expenditiie for Consu llalidh/l'rcalmcm including hospitalization . if «.
required/Investigations will be limited to rates as h\cd under Ccmr:\l Covcrnmcm Health -
Scheme. : et A ‘
The beneliciary should colleet all the OPD mcdncmcs prescribed in conuccuon wxlh ‘the
treatment {rom the dispensary concerned in normal” timing. - fn cmuhcru,y these couklﬁ ‘ s
procured from market. T T T '
nT"J se there is no approved C.G. ll S. rates lor any proculurc or lest, rumhur%cmcnl will be
madle as per All India Institute of Medical Sciences rates. |f'my or wclu'\l wlnchcvcr is lcqc. or as
per actial in case there is no ALIMS rates also, RS R A
[Ccimburscment respect ol TCentral Govermment [ mpln) ces and other working unplnyt.m and
‘pensioners of autonomous bodies which were covered under CGHS will be made by rc<pcctlvc
departments from Scrvice Flead; from Rajya S:\I)In/l,ok Sabha Secrctariat as the case may be in -
case of Mcmber of Parliament and Ex-Member of ‘Parliament. In respect” of Central Govt.
pensioners, Freedom fighters cte. covered under Central Government Health Scheme, the
reimbursement will be made by respective /\ddnllondl/Joml/Dcpuly Dnrcctor of ' CGHS" of" -
“concerned City from CGHS Head. :
Mermission _for_follow-up treatiment may be granted by the Head of the Dcparlmcnt in_casc c,l
Cenlial~GavermEnl~ Enipluyees, 3 Voiking - cmplfyccs and pensioners of Autonomous Bodu."
| idmitied wnder e scheme and By Rajya Sablia '§ccuctan.|t/L0k Sabha Secretariat as the case |
b mny be in case of Mcml crq of} Parliament and Eix- Ml’v. 1nd by C.M.0O, Incharge of concemcd
C’(;llq Dispensary i c.lsunf’l‘cn\mncm Freedom lencrs ctc for‘? 6 months at a time, whlch

-? W

“ .

| e
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may be extended il wquucd on. lhc basis <>I u.uhcwl?&.éfnd o 5 i s
R T N | ‘ st
" « . . COHld/...
t "' ! ;.
' SR L AT ‘
-’ L
AR B 4 '
(;| ' .
TENECEE : ", '
P N
. "‘
pavorran | <
fee the . l
. 1 ’ [
) R o
e coeloon! - [t : : -.]w
P Doy ’ el b o
4'...|‘ 'r t "
. , . |
as A BRR T LA J



-4

<

l A Ministries/Departments of Government of Indm. . l'/r . o
1, Director General of Health Services. R l‘ - o
RN __,l)uvumr COHS. . " ‘, \ o
4, Al Additiona Joint/Deputy Dircctors A o)
ol CGUS (as per address list). B ,l oo
S Registrar, Supreme Court, New Dellii. R R
oo Shei UM Purohit, Scerctary, Stafl’ Side, ' N S
13-C. Ferozshah Road, New Delhi-1. - ' < s H "
7. . Al ()lhccts/Scumn'\/Dcsks i the Mmu\ny of llc.\llh & Family Welfare, : I TR
b7 CRAG of India, 10, Bahadur Shah /.ll‘lr Mg, New Dclhl 2 AR R
90 Copy lor folder, ' . R S
Copy forinformation to:- SRt o
O L N
(1) Sccietary (1) , : o ' S
(2) Addl. Sccrelary () } ' S
(1) Chicl Controller of Accounts * . .. G /'V__\__
¥ , ;

e " e cine ol ather comditions (other flan those nunnnnui carhien) where priog Periniss,:
-~

]

feittment inonprlvide hospinal tecopized inder ¢ QLA T pantod, eeputar ollow=up Lo,
to be obtained fom CGHS l)u-p«‘nu.uy/( (:ll\/(mvl specialist only.  However the 4,

qlicines preseribed on dischs URC SUNNUY Ny lu. issued, by u)m,unui CGHIS dl\punﬂry\ Qg/

o asinum period o one month o §
T Pevmission for folow-up treatment ;m cate ol .uu(l(nl\ whu&. pmu\!.s were ulnnllcd \mdut.
ciiergeney withoul prior permission «in recopnized:;
Hewd ol CGHS Qrganization: of* ¢ity concerned i
-~ reatment based on (h\chuuc‘\mmn.‘x" and posse
Mddical numlmnunun claiin nmy be accompanicd bya copy ofl thé Pennission leticr. S
lu ‘exceptional cases’ where! pcnmw(m for tre .\lmwi of lhc,v.xbovc mentioned canditions in a'
,m\.nc un-recopnized llmplml lwas  granted by . Mmmlry| ()Fl'llcnllh and  Family'” Welfare,
pcmu‘\'\lon for (nllo'\v - lxcutmcnt may be conmducd by llcad ol (‘CHS orx.mur\non of -,
onuctncd cily ona ¢ase to case basis and 1O in rup(_clwu cities. ! ‘ = N

“ lhl. isse 5wl lhc cancurrence ol” Finance l)|v1<1(>n‘»3vidc l)y N0.2266/J5(FA) dalcd 4. 4 ZOOI ,}

'..
.

’l:)|u,l l() 1ix- pml l.\c(o .mcuon’lhr mm‘\l ik,
ion ol a: v.xlnd CGLS card. In such cascs

N

(3.3, BUAT lACH/\RJLL)
UNDER SECRI l/\RY TO THE GOVERNMENT OF INDIA

BRI ch

' (B.3. BIATTACHARIEE)
u: OVERNMENT OF INDIA.
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 16.13015/3/3001~BatE(L)
Government of Inddia,

g inistrzs of: Peésonal e | %i\” '\’WUK@?.XH

%QI%BA%&'Q‘QQ !ﬂ&ﬁ& éf
p [5u\ June-2eel
i e Pudnk, wi-&‘hh Wiy 3078,
{ u.mun..mnmwm »
e nuaen a g . o Lesion
- ﬁ\‘ ”ggatl‘;"gg fég‘ﬂga:« oé‘gt&ngdngsn%a’:% gg’g,\ﬂlu-:na

lfedical Certificate & Gazotced end NonG= zctf ~¢.
Government Scrvaatso

The under signed is directed to refer-to this
department's OM.of even number dt.24.8.2000:0n " ‘the subject
ment. ned.above and. to‘'say thatithe request ‘of the-staff
side about the @ifficulties being:faced by the:non gazetfed
quvte servants. to produce Medical certificatte from CGHS/
hihe .as been under consideration since issuance .of -
3voresaid OM. .On having reconsidered the matter, it has- been
decided in partial modificatjon of the said OM that in cases
like accident, heary attack, miscarriage etc, requiring
guErger. ! medical attendanceg;where’a;non gazetred govt. sefvant
Finds it diffcult to obtain Medical certifjicate/Fitness
gertifiate from CGHS/AMA; the leave sanctioning authority
ray consider grant of leave on the basis of the Medical/ =
Fitness certificate from an RMP after taking into account, W
%he circumstances of the Specific cages

2& These orders take effect from*the date of issue Of thta

OM.Formal amandments to the CCS(Leave)ru es, 1872 will %u
fo*«ow. '

§$ In so far as personnel serving in the Indian Audit
X

& Accounts Deptt, are concerned, these orders issue {»
consultation witg C&AG of India.

-

) %é Hindi version is enclosed.

lfer

(HARINDER SINGH)
Joint Sccretary to the:
Govty of India.

TO

All ninistries Deéttsi of : ,
Govt. of India§" ‘ h ' :

0,
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g
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e,

,jﬂgéfro all section,
1% mfrice order f&l,eg.

o e e e s i 7 4+ et bbb s

(er [0R OF THE ACCOUNTANT GENZRAL(AUOIT): ASSAlM, BELTOLA,
GUWR\P‘ATI =29

o oW

‘mr:,EsttmI/Au/8-7/2001—02/1278-—85 - Dt:~10.8.2001

Subs . couwnchdation of Fifth Central Pgy Commission ’
relating to grant of comnuted leave/leave on Medical

certificate to Cazette,d ‘and Non-Gaget;ted Govcrnmt nt
bcrxrun"s.

i copy of Govt. of India, Ministry of Personal, P.G&
rensions{bepartment of Personnel & Tramp‘g) office Menoraiin.
No, 13015/3/2001-Estt(L) dated 15,6, 2001 ‘on the subgec’
mentioned above is. f.orwarded for informat:,ton and neg.ssary,
action tos="= - protacniiioar cretfieal e dpee
A) The Pri.ncipal Director .of. Audit N.E‘_Rly., e
Maligaon, Ghy=1ll.-':vi .. o r i ey

SR IR

Thc Seey. to the A,G (Au);A%sam.ahy‘ ',

.
CIETXKY XX SR MRR toend
- w 11 i

4. DAG(C&R) R
5S¢ DAG(W)

g e
A




~h T T e T - S RN

y “l“" 1’*“-—-“*** f’i

P No.13015/3/2000-hstt (. - ~ .6¥LA@
-~ : Govt. of India. =~ ot : ;ég‘.
' ' Ministry:of Peesonnel, P.G. sPensions Gk .

(Department of Personnel & Training).

" North Block
New Delhiﬁ 17th Aughst 2001

" CORRIGENDUM _
Subs.=- Rocommendation of Fifth Central Pay Commisr*on reélating
to:grant of Commuted leave/leave.’on Medical cgrtifiCdte
to Gazetted/Non-Gazetted Govt.Sorvants.uf_”- .
AR | V '
- The undersigncd is directed to refer to this. .
a Départment’s OM No.13015/3/2001=Estt.(L) dt.15th June, 2001 -
‘ on the .subject mentioned above:and: to.say:jthat : following
corrections may:, bq carfed oub in this OM. R _

ey \ * .
q.The number of OM may. be corrected as 13015/3/2000-Estt—(b)

'72. ‘The - words.Alike‘accide'é fheart attack,. miscarréage etc.
requiring-emergent’medidal- a€tendanca. appoaning 1n Teh &
Bth 11no of the OM.may: be. tre:

i _ : e L S (u R. CHATTOPADHYAY)

Under eecretary to the 00vt of India.

To

All Ministries/Departments of the Govt, of India.




' @. The Secy. to the A.G.(Au).Assam.Ghy.

T S

R L

OFFICE OF THE ACCOUNTANT GHNERAL (AUBET) ASSAM,  BELTOLA,

I S TAFPES I (PR LS SR I 4
oo

N ] ‘ v - ‘ ’ , . :
No. Est c~I/au-/8=7/2001-02/209- 2614 b Dt~- '26+11. 2001

Subs - Recommendation of Fiith Cenrral pay Commission ‘relating .
to grant of Commuted leave/leave;on Medical certificate |
to Gazetted and Non~Gazetted Government Servants.
S e

-

" A copy of Govt, of India, Ministry of
personal, PG & Pensions (pepartment . of Personnel & Training)
office Memorandum No.13015/3/2000-Estt(2) ‘dated 17.8.2001 on

the subject mentioned above ‘is forwarded for information and

necessa:y action tos- S
l 't \‘\l“ \Lgi ln f* ‘."\ ‘."’«‘ { ‘le'j t -
A A AT 1‘(""“/)(\(1 —.l'r¢ o e, o

i. The Principal Dlrector of Audit N.FaRailway.Ma1igaon;Ghy-11

y

i
3. The Sr.DAG(Admn & Ic)

4. DAG(C&R) ) '”'b“‘ “ o !
5. DAG(W) - " o B
6. To all section.ff’“*‘ T S
7. Officer order file. !

Hindi cell,

e o { T

‘ : Qf\’ ';JLJ’I\-L
3 .

Hﬁdit Of:icer (Admn).
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OFFICE OF THE ACCOUNTANT GENERAL (A&il) ASSAM,
MAMANGAON, BELTOLA, c,memn-?m 029.

s, /\f.‘htm--H'P.‘(le)l TA'VOIL-112001-2002:243 Dated:31.07.2001

With i'C!bl'mlcc to his rcmcﬁcnluli(,nf dated |.().()7;2(.)Ul-‘v'niudé in rcsponsé to this
office M(":nm Ll;‘,l_o(.l 29.06.2001, Sri Bimalendu Gupta, Sr. /\ccoum'a.l.l-vl is hereby informed
that the cuntcnlia‘xn ol his above said rcpr.csentmion is not clear éhd suflicient to stop
recov ery of the un=spent amonnt Hlif\v/'\(.‘(li(.‘.'ll /\(‘I;:Hl('(‘ for Ry, 19.742/-° (Rupees Nineteen

\
thoneand Seven Toandred fory teeo only)..

Morcover. from his above representation. itis presumed that Sri Gupta has not yet
refunded the said un-spent balanee of Medical Advance in one lup ult 30.07.2001 and
as snch the earlier Order dated 29.()6.2()().1 regarding rccm-‘ciy' ()i"‘;lft;rcsaid Medical

Advance stands. 1t has now been decided 1o recover the said amount in 8 installments @

2,500 1 M. along with the panel interest accrued thercon, starting from salary for the

C.omonth ol July 2001,

This s for s lormation .

LAk

. Deputy Aécount:u t General ( Admn)
o7 AT (1)

St Bimadendu Gupta, Sr. Accountant Dy. Accomtnm G*m 1 (Adma,,

CRecord (0 seetion, WAL T T (T ge)

o;o_um Acumu;, Crnenal (A&B)
' AGH, WIS AEL
Assam. Guwahat!
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OFFICE OF THE ACCOUNTANT GENERAL (AS.E) ASSAM, MAIDAMGAON, BELTOLA, SUWAHATI - 781 029,

-

o . . N ".;ff\' , ) :;?6
RN N -Gapure - S

; @ NO. ADMMN VELECTIONMISCI2001-2002/281

-

2

24 April 2001 »
o b
To Hﬂﬁ
- v The Deputy Commissioner & .
District Election Officer, Kamrup
GUWAHAT 781 001 ‘
Sub: Sonclion of teave - regarding -
Sk, 1
I am to state that the under-mentioned officials of this office have applied for vafious kinds of leave on various gfc‘\mds‘ As
thig office is not in a position to sanction tha samn in terms of Instructions issuod from your end, you dre raqunsted to kindly intimate
tha undmeigned whethor leave can bo sanctioned 1o them. : g Bg
IR bt e e et ey oo e e o o v et e .. e e . | g
Sl | Name & Designafion of | Period of leave applied | Grownd on~which Remaiks
Mo the gout. servant | for { foave appliodfor o L L
01 Shri Bimafendu Gupta, | 15 days EL. from Follow-up treatmont | Shri Gupla has boen served with appointment
SA 24.4.0110 08.05.01 of his wifo at New | letter for cloction didy. Bul he rofused to _
Defhi. actept the same. This has bosn intimated to .
you vide this office letter No. Admn .
, , ) 1/EI/2001-02/278 dated 2042001 - ;
02 Shii  Narayan  Ch.| 19 days EL. from [ Troatment of wite ol | Medical certificate from tho treating physician L
Singha, SA , 30.4.01t0 20.5.01 Calcutta | frém Calcutta submitted. L "
03 Shii Dipak Kr. Dhar, SA 15 days EL from | To appear a court _
- .| 234011027.401 | case of Hailokandi | R B
04 Shn Gavtam Kr. Dey, SA | Commuted toave for | Seif tieatment | Official has been drafied for Election duly Ho Hgg!
10 days from 20.4.01 | (Officiad has | has already received the sppoitment” jctter 4 ;
to 28.4.01 submitted the M.C | isstjod from your end R
ssund by the
authoritios of
CG.HS, Ghy)
1 woud, therefore, request you to kindly tet this office know whether inave can be sanctioned to the abave nemed officials. N
. . , ;
An early reply is requested.
i
Yours faithfutly, BRat
- g bR
5t. Deputy Accountant General (Admn) .
Copyto: -
> ShiBimalendy Gupta, S/A ?v
»  Shri Gadam Kr.Oey, SIA :
> Shii Narayan Ch. Singha, SA “w o
»  Shii Dipak Kr. Dhar, SA ;
' Commissioner. Ny
¢
AN

1t

s!f |

i



NO.ADMN l.-"]“il.,lf'.(ﬂ.l]ON/:\»“SC/JZ()U]-‘-‘2()02" : e Wednesday, 25 Apﬁ‘LZ()O‘l

With reference to his representation dated L(M 7()()1 ugmlmg, c\unptmn from ulwlmn. '

duty, Shri Bimalendu Gupta, Sr. Accountant atlaul{ 1o Rbcoul (Central) Scclmn is hucb\ informed

that his representation dated 16.04.2001 has nln.ml\ bcu\ forwarded lo the Deputy (.omnnssmmr & 0

District ¥ lection (.)Ihvu Namrup vide tlns ollm, lcltu \m Admn I/Llwllonﬂ()()l "0()’/251 (l.m,d P

18" z\pnl ()()l E $
This disposes his above mentioned tepresentation,

Sr. l)cputv /\u.mml.ml (,cno .ll (A(Inm) I

,E{ s H

Shii Bimalendu Gupta, Sr. Accountant ': : l

Record (Central) Scetion, . |

A
R
S

.
S

e
i

L,
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b Detail list of Qutstanding Medical claims Q’
due for payment to Respondent No
1.e,£.G, (A&F) Assam,Gusahati,

1. Medicalclaim i/r of Mrs.Ajan&a Gupta - Total amount cleim
for Mylogram/CTscan etc -at Guwahati
Furological centre as per advice of Rs. 2,675.00
attending Dr, Asso.professoxr of Neuro
Guwahati Medical collage OPD on
3.,8.95 part payment heldup

2.. Applicant Motther was admitted and
was under gone surgery on emergency
at Silchar,An amount of Rs.10, 400/~
Senctioned Medical Advance to
Green view Nurshin home at Silchar :
\ ' total claim o f treatment was Rs. 4:5009&00
] Rs.19,902/~.submitted by Nurshing

Home through applicant to A.G. (A&E)
Assam, part payment of Rs.l,500/-
not yet paid to applicant which
was paid to Nursing home,

3e Medical claim related to Homoeopathy
treatnent Ly Dr.D.Das of Homopaty Rs. 3,800,600
Collage, Guwahati

L. Medical Caaim in Bespect o f Mr¢A.Gupta
at Guwahati Medical collage period
from 8/00 to 10.1.2000 - Rs. 2, 100,00

5. Medical claim in respect of irdatment
under apollo hospital fer which
Medical advance sent to the name of Rs. 1,016.00
Apollo Hospital chenmai by A.G. (A&E) :
Assam, payment made to apollo by
Applicant dnaa pr- ponylt, :

6. AMir fare for journey to and fro Chennai
on medical advice with approval of Rs. 7,850.00
CGHS , 10.99{0ct.99)

7. Air faee fon minor cheld received by
A.G. (A%E) Ascam, on 8.8,2000 Rs. 15,956.00

8. Aiqr fare (P.A. for medical treatment
at. apollo Clienmai and referreéd~to
INdraprasths Apollo New-Delhi by -
apollo Chennai claim submitted on R8.352,255.00
21.,07.2000 (Total claim Rs.81,386.00)
less TA Adv + balance medical adv,
Rs.32,324 +16806/ =49,806.00 balance

"07 e Q AL ¢« 0
453,72, 255,00 orae 10,5,

Air fare for revide of treatment GH)PEY’
C.A.T'. order dated %X= %1.10.2000
submi tted o A.G. (AXE) Assam G@osv LU~ 1ovU Rs.11,495.00

2960 for Rs.51,495.C0 less
DM Adv Air fare Rs.40,000 balance due pus
DA Jor heltege | : .
\’\Q\A - Total claim due Rs, &7,/ 7:00
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g i. i€ OUL‘ PI\TILNTS DLPARI?\[LNT h
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Scrvxcc!/ / %/)D Date.. ’7/ j |
Name %{[f@?? ......... YW//L ...... Hospml I«o 2//”/)

Age...
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